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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH, PUNE, AT PUNE
REVIEW APPLICATION NO 9 OF 2024
IN
ORIGINAL APPLICATION NO 207 OF 2024

lalit Bahate Applicant
Vs
Union of India through Ministry of Environment ... Respondents

Forest & Climate Change and others

REPORT

Report in compliance of the order of the Hon’ble NGT W2 Bench dated 12/12/2024 in
Review Application No. 09 of 2024 in O.A. No. 207 of 2024 (W2Z) Shri Lalit Bahale V/s
Union of India through Ministry of Environment, Forest & Climate Change & Others.

1. The applicant has filed the present review application seeking a review of the
judgement dtd. 21/10/2024 in O.A. No. 207 of 2024 Shri Lalit Bahale V/s
Union of India through Ministry of Environment, Forest & Climate Change &
Others. A copy of the said Judgement dated 21/10/2024 is hereto annexed
and marked as Annexure I.

2. The applicant has alleged that the capacity of incineration plant of
Respondentno. 4i.e, M/s. Global Eco Save Systems, Durgapur, Badnera Road,
Dist. Amravati has increased from 200 Kg/Hr. to 300 Kg/Hr over the period of
time.

3. It is submitted that the Respondent No. 4 i.e M/s. Global Eco Save System,
Durgapur, Badnera Road, Dist. Amravati is a Common Bio Medical Waste
Facility having valid combined consent & authorization under the provisions
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of Water (P & CP) Act, 1974, Air (P & CP) Act, 1981 and Bio-Medical Waste
Management Rules, 2016 as amended and Hazardous Waste (M & TM) Rules,
2016, presently catering to the waste from Amravati & Washim Districts. The
said CBMWTDF has existing capacity of incineration of 300 Kg/Hr, Autoclave-
50 Lit/Cycle & Shredder - 50 Kg/Hr. The latest valid Combined Consent &
Authorization dtd. 17/03/2024 valid till 31/12/2024 is hereto annexed and
marked as Annexure -il. The said CBMWTDF applied for CCA renewal on
22/11/2024. The application is in process at Board Office, Mumbai. The
CBMWTDF have been covered under combined consent & authorization
regime in the year 2012.

. The said CBMWTDF has been established in the year 2003. They have

submitted the letter dtd. 18/01/2025, wherein, they have annexed the
installation test run completion report dated 28.07.2003 along with the bill
of incinerator of capacity-100 Kg/Hr. The copies of the same are hereto
annexed and marked as Annexure-Iil. They have also annexed the copy of
annual report for the year 01/03/2003 to 31/12/2003, wherein, the capacity
of double chambered incinerator has been shown as 100 Kg/Hr. The copy of
the annual report is hereto annexed and marked as Annexure IV.

. In the past, the CBMWTDF has obtained authorization under BMW (M&H)

Rules, 1998 for Collection, Reception, Storage, Transportation, Treatment &
Disposal of BMW, vide letter dtd. 07/06/2003 which was valid upto
28/02/2004. The copy of the authorization dtd. 07/06/2003 is hereto
annexed and marked as Annexure-V. They have also obtained 1st renewal of
authorization vide letter dtd. 20/12/2005 which is valid upto 28/02/2008.
The copy of the authorization dtd. 20/12/2005 is hereto annexed and marked
as Annexure-VI. As per the letter from the said facility dated 15/01/2025,
they have installed incinerator of capacity 200 Kg/Hr on 18/08/2008. The
copy of certificate of completion dtd. 18/08/2008 is hereto annexed and
marked as Annexure-VIl. wherein the capacity of the incinerator has been
specifically mentioned as 200 kg/hr.
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6. The Board has granted authorization to M/s. Global Eco Save System, the

CBMWTDF vide letter dtd. 20/12/2005 which was valid upto 28/02/2008, has
been renewed vide letter dtd. 07/10/2011, which was valid upto 28/02/2014.
The copy of the authorization dtg. 07/10/2011 is hereto annexed and ma rked
as Annexure-VIil. Further the Facility has obtained combined consent to
operate dtd. 07/04/2015, wherein, the incinerator capacity mentioned is 200
Kg/Hr. The copy of the combined consent to operate dtd. 07/04/2015 is
hereto annexed and marked as Annexure-iX.

I say & submit that the facility required the incineration capacity of 200
Kg/Hr only & 100 Kg/Hr capacity incinerator is standby. Therefore, presently
the incinerator of capacity 200 Kg/Hr is being used. The Respondent No.1
MOEF & CC, Govt of India has brought into force the Bio Medical Waste Rules,
2016. The Respondent. No.1 vide its Gazette dated 17/4/2015 brought the
Bio Medical Waste Treatment facilities under the ambit of EIA Notification —
2006 and that the treatment facilities were thus required to obtain prior EC
for commencement of its activities. The Ministry of Environment, Forest &
Climate Change, Govt of india has issued EC applicability for installation of
new incinerator or replacing the old incinerator with the same capacity or
enhancing the capacity while upgrading the facility. The copies of the same
are hereto annexed and marked as Annexure-X. Since the Facility of
Respondent No.4 has obtained the combined consent to operate on
07/04/2015 with the incinerator capacity 200 Kg/Hr which is prior in time as
against the MOEF & CC Notification dated 17/04/2015 and MOEF & CC letter
dated 2'7/.10'/2017 giving clarification regarding EC applicability for
installation of new incinerator or replacing the old incinerator with the same
capacity or enhancing the capacity of the incinerator while upgrading the
facility.

. Therefore, the Environmental Clearance is not required to be obtained by the
Res. No.4 facility as the total 300 Kg/Hr incinerator capacity includes earlier
capacity of 100 Kg/hr which was installed in the year 2003 plus incinerator of

16
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capacity 200 Kg/hr installed on 08/08/2008. There is no additional machinery
capacity installation of the incinerator which is wrongly mentioned as 300
Kg/hr by the Applicant. The Applicant is also alleging the plant Built Up area
exceedance from 585.5 Sq.Mtrs to 2400 Sq.Mtrs. During the visit it is
observed that Respondent No.4 has constructed additional shades for
segregation of the BMW and no additional machinery installation observed
and there is no enhancement in the existing treatment capacity.

. It is submitted that from the documents submitted by the concerned

CBMWTDF & BMW authorization/combined consent to operate issued by the
Board it is observed that, the said facility has enhanced its capacity by
installation of additional incinerator of capacity 200 Kg/Hr in the year 2008.
The installation certificate in this regard dtd. 18/08/2008 has been submitted
by the CBMWTDF authority. After verifying the office records, it is observed
that the facility has not changed the incinerator capacity after the year 2008
till date.

. Inview of above, this Hon’ble Tribunal has rightly observed in its order dated

21/10/2024 in O.A No. 207/2024 that there is no case of expansion of the
facility observed, the present Review Application filed in the above O.A
No0.207/2024 may not be entertained in the background of this report.

For and on behalf of MPCB

) —————
A e

PR STy,

Dated this \g%day offetox L.\oug\j[ 2025‘ ( Sanjay D Paf§ \gloz\zozs,

Regional Officer-Amravati
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Item No.2 {Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
‘ WESTERN ZONE BENCH, PUNE
THROUGH PHYSICAL HEARING (WITH HYBRID OPTION])

Original Application No.207 /2024(wZ)

Lalit Bahgle

..... Applicant
Versus

Union of India & Ors.
....Respondents
Date of hearing: 21.10.2024

CORAM: HON’BLE MR, JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Mr. Mohit Anil Bhatt, Advocate
ORDER
1. The grievance of the applicant is that on the basis of increase of the

investment/cost in the Bio-Medical Waste Treatment Plant, it is
contended that it comes within the category of modernization and
expansion and thus requires fresh EC and Consent to Establish &
Consent to Operate. The ground as narrated has been summarized in the
chart (with regard to investment and machinery capacity), which has

been extracted as below:-

w

Sr. | Date of Investment Machinery Capacity Plant
Consent Area

No.

1. | 07-04-2015]99.74 Cr Incineration — 200 Kg/hr | Plot
(Period: 04- | Autoclave - 50 Lit/Cycle| Area
06-201210 | (T aPPEAIS | qpreqer " 5o om” 200
31-12-2016 | 10 be wrong Acres

typed as Cr

and should

be  lakhs. (S??jg)'
However can

be confirmed B/U Area
from 585.5
Respondent Sq.mtrs
No.2)

Page1of3

18



N ﬁ%\n e TTY

‘—_‘——u—__-

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e Kailpataru Point, 2nd and
Fax: 24023516 . 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ﬁw Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in e Sion (E), Mumbai-400022
RED/S.S.I Date: 17/03/2024
No:- Formatl.0/CC/UAN No0.0000190432/CR/2403001660

To,

1. Municipal Commissioner, (Owner)

Amravati Municipal Corporation, Amravati

2. GLOBAL ECO SAVE SYSTEMS

SURVEY NO. 238,SURVEY NO. 238, DURAGAPUR ROAD, MOUJE (Operator)
BADNERA, AMRAVATI- 444701

Email:globalecol2@rediffmail.com

Contact No.:9372791669

Renewal of Combined Consent and BMW Authorization (CCA) under the provisions of Water
(P & CP) Act, 1974, Air (P & CP) Act, 1981 and Bio-Medical Waste Management Rules, 2016
as amended and Hazardous Waste (M & TM). Rules, 2016.

Ref: 1. Combine Consent and Bio-Med|
vide no. Format1.0/BO/PSQ/CE-

2. Your application for Combj
dated 15/12/2023.

3. Visit report dated 27/12/2023.
4. Scrutiny letter issued by SRO Amravati-l dated 28/12/2023.
5. Information uploaded on dated 29/12/2023

calWaste Authorization granted by the Board
100221 dated 04/09/2020.

t and Bio-Medical Waste Authorization

After examining the proposal, The Maharashtra Pollution Control Board hereby Renew
Combined Consent and BMwW Authorization to CBWTF under Section 25/26 of the Water
(P&CP) Act, 1974, Section 21 of the Air (P&CP) Act, 1981 and Bio-Medical Waste
Management Rules, 2016, and Hazardous Wastes (Management & Transboundary

enclosed in this order.

1. This CCA shali be in force for a period From 31-12-2023 To 31-12-2024
2. The capital investment of the Plant is ¥315.41 Lakhs

3. Plant Area: - Plot Area 6700.00 M? with Built-up area 2400.00 M?.

4.

The Jurisdiction aliocated for waste collection: A) All Talukas of Dist. Amravati and
Washim. B} All Talukas of Dist. Yavtmal till establishment of new facility for Yavtmal
District. '

GLOBALECO SAVE 575'!'“57:“70!" No.MPtB-CUNSENI-UUUUIQUZ!!?Inaus-la.218§2 {17-03-7022
01:42:23 pm) /QMS.POS_F02/00 Page 1 of 17
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5. Conditions under the Water (P&CP) Act, 1974:-

1. Quantity of total water consumption shall not exceed 5 M*/day. You shall not use
the ground water without cbtaining prior permission of Central Ground Water
Authority.

2. You shall provide adequate treatment & disposal facility for Sewage & Effluent
generated as specified in Annexure-l

3. You shall provide water meter at water intake point & at sewage/Effluent disposal
point and shall maintain monthly records thereof.

6. Conditions under the Air (P&CP) Act,1981:-

1. You shall use the fuel for DG set and incinerator and provide the adequate air
pollution control devices as specified to maintain the emmissions from the stack
attached to the incinerator and DG Set as specified in the Annexure-il.

2. You shall provide adequate emission control system to DG set and incinerator as
specified in Annexure-Il.

3. You shall strictly observe noise standards applicable for DG set stack emission
and ambient noise level as per Annexure-li.

Conditions under Hazardous and Other Wastes(Management, Handling &
7. Transboundry Movement) Rules, 2016 for treatment and disposal of
hazardous waste:-

You shall have valid membership of CHWTSDF and shall dispose the Hazardous waste
generated in strict compliance with said rules and maintain record thereof,

’\SJ; Type of Waste HW C:;egory Quantity UOM Disposal

37.2 Ash from SENT TO HAZARDOUS

incinerator and fluegas| - TREATMENT PLANT
cleaning residue _

8. Conditions under BMW Management rules 2016:-

You shall operate Treatment plant as below and shall comply with the operational
conditions mentioned at Schedule-1.

Sr Treatment Installed Operational Compliance of
No Technology Capacity Capacity/Day Standards
1 Incinerator 300 Kg/Hr 6000 Kg/Day As per Annexure-||
2 Autoclave 50 Ltr/Cycle 900 Lit/Day As per Annexure-|li
3 Shredder 50 Kg/Hr 1000 Kg/Day
Part A - Responsibility of Commissioner, Amravati Municipal Corporation
(Owner of Facility):
I.  The Board reserves the right to review, amend, suspend, revoke this consent
and the same shall be binding upon you.

.  This consent should not be construed as exemption from obtaining necessary
NOC/ permission from any other Government authorities.

. You shall ensure that operator of the facility shall install online continuou
smonitoring system as per CPCB guidelines & data to be transmitted directly
from Data Logger to CPCB & MPCB server .

 SLOBACECO SAVE SYSTEMS/CR/UAN No MPCB-CONSENT-0000190432/Indus-1d.24892 (17-03-2024 5o
01:42:23 pm} /QMS.PO6_F02/00 age<o
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VI,

You shall ensure operator of facility collects, segregated BMW regularly to treat
and dispose Off within 48 hrs from generation,

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior
written permission of the MPC Board.

You are obligated to fulfill the duties outlined for Common Biomedical Waste
Treatment and Disposal Facilities (CBWTFs) as stipulated in the Bio-Medical
Waste Management Rules of 2016 and the guidelines issued by the Central
Pollution Control Board (CPCB).

Part B - Responsibility of GLOBAL ECO SAVE SYSTEMS (Facility Operator) :

VI.

VII.

Vil

01:42:23 pm) /QMS.PO6_F02/00

The Board reserves the right to review, amend, suspend, revoke this consent
and the same shall pe binding upon you,

This consent should not be construed as exemption from obtaining necessary
NOC/ permission from any other Government authorities.

You shall operate OCEMS installed for source emission round 'O’ clock and
transmit data online to CPCB and MPCB server. You shall also monitor effluent
quality, stack emissions and ambient air quality monthiy/quarterly. You shall
conduct Dioxin Furan monitoring by third party NABL Accredited agency once in
year and submit report to Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and
dispose Off within 48 hrs from generation.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for.any.other purpose without obtaining prior
written permission of the MPC Board. -

prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition thereto

You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party
NABL Accredited agency once in every year and submit report to Sub Regional
Officer,

You shali obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof. '

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP
Rules 1986 which are available on MPCB website (www.mpcb.gov.in).

Page 3 of 17
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13.

14,

15.

16.

17.

18.

19.

20.

01:42:23 pm) /QMS.PO&_F02/00

Xl. You shall create the Environmental Cell by appointing an Environmental
Engineer and Chemist for looking after day-to-day activities related to
compliance of CCA.

XIt. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016,
Bio Medical Waste Management Rules,2016 and submit the Annual Returns as
per Rule 6(5) & 20(2) of Hazardous and Other Wastes {M & TM) Rules, 2016 for
the preceding year in Form-IV by 30th june of every year

XIIl. You are obligated to fulfill the duties outlined for Common Biomedical Waste
Treatment and Disposal Facilities (CBWTFs) as stipulated in the Bio-Medical
Waste Management Rules of 2016 and the guidelines issued by the Central
Pollution Control Board (CPCB).

You shall use only dedicated vehicles as detailed in Annexure-1V for collection and
transportation of Bio-Medical waste within allocated Jurisdiction, Vehicies Authorized
for BMW Collection shall strictly comply with this BMWM Rules 2016 and CPCB/MPCB
guidelines and Motor Vehicles act, 1988 (59 of 1988).

You shall collect the BMW Strictly complying with the Provisions of Schedule-l and
Treatment & Disposal as specified in Schedule-l of BMWM Rules,2016 as amended.

You shall not collect outdated, discarded, unused cytotoxic drugs/waste generated in
the Cancer research centers and health care establishments unless they are
specifically marked with the symbol of Bio Hazard & Cytotoxic Hazard.

You shall collect and dispose-off the Mercury Waste from HCE as per guidelines
published by CPCB as detailed in document entitled “Environmentally Sound
Management of Mercury Waste in Health-Care Facilities” (www.cpcb.nic.in).

You shall not undertake Modifications/ Upgrdation in existing facility without obtaining
prior Environment Clearance under the Provision of EIA notification, 2006 and Consent
to Establish from the MPC Board. . ... -

Any unauthorized change in persdﬁ?;- mfeht or working conditions as mentioned
in the application by you shall constity ch of this authorization.

This Board reserves the right to review, amend, suspend, revoke, or change any of the
conditions applicable under this CCA and the same shall be binding upon you.

You shall maintain records of MPC board Officers visit and shall obey all the lawful
instructions issued by the Board Officers from time to time.

Any violation of provisions of BMW Management Rules, 2016 as amended shall attract
the penal provisions of Environment (Protection) Act, 1986 and Violations under the
provisions of Water (P&CP) Act 1974, Air (P&CP) Act 1981 shall attract provisions of
respective act including closure of the facility and prosecution.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

Violation of any condition of this CCA shall attract revocation of CCA without further
notice.

The Joint Vigilance Sample report for stack emissions collected on 03/07/2023 and
27/12/2023 indicated that the Total Particulate Matter parameter exceeded the
consented limit. Similarly, the report for the ETP outlet samples collected on
31/07/2021, 17/09/2021, 27/10/2021, and 19/08/2022 showed that the BOD parameter
exceeded the consented limit.

0. E - ndus-Id. 2 (17-03-2024

Page 4 of 17
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No. BO/MPCB/AS(T)/Circular/B-240229ft50122 dated 29/02/2024.

| Signed by: Dr.Avinash I

193¢ccorfs
fhfed0n?

Received Consent/Authorization fee of -

Copy to:

BO/MPCB/AS(T)/Circular/B-240229ft50122 dated 29/02/2024.

enforesement policy of Board. o
2. Cheif Accounts Officer, MPCB, Sioh, Mimbai .~
3. l/C EIC- for record & website upe o

1. Regional Officer, MPCB, Amravati and Sub-Regional Officer, MPCB, Amravati |

Regional Officer, MPCB, Amravati directed to ensure the receipt of Bank Guarantee
by CBWTF as specified in Schedule |l of CCA . If CBWTF failed to submit the BG
within stipulated time you shail ollowed the Board Circular

21. You shall submit a Bank guarantee of Rs. 9.00 Lakh as specified in schedule Il to the
Regional Officer, MPCB, Amravati within 30 days. Nonsubmission of Bank Guarantee in
as specified time shall attract 12% interest on BG amount as per Board Circular vide

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

Sub Regional Officer, Amravati-i directed to ensure the compliance of the CCA
conditions. You shall initiate BG forfaiture proposal for JVS exceedance as per

mmmmmmnmﬂan-owou
01:42:23 pm} /QMS.PO6_F02/00
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Annexure - |
Conditions under Water (P & CP), 1974 Act: (Refer Condition No. 5)
A. Water Consumption Details:-

Water
Sr. No. Purpose for water consumed consumption
quantity (CMD)

1. industrial Cooling, spraying in mine pits or boiler feed

2. Domestic purpose 1.50
Processing whereby water gets polluted & pollutants are easily

3. ; 3.00
biodegradable
Processing whereby water gets polluted & pollutants are not easily

4, . : 0.00
hiodegradable and are toxic

5. Other such as agriculture, gardening, etc. 0.50

B. Conditions for Sewage & Effluent Generation, Treatment and Disposal:-

Permitted

quantity of Standards to be

discharge achieved
{CMD)

1 Domestic Sewage 1.0 As per clause 'C’ 100% Recycle
2 Trade effluent 3 As per clause 'C’ 100% Recycle

Description Disposal

C. You shall operate the combined waste water treatment plant of adequate design and capacity to
treat the domestic sewage and trade effluent so as to achieve the following standards as
prescribed below under E (P) Act, 1986-and Rutes made there under and recycle treated effluent

after achieving standard prescribed below.” .. :

Discharge Standards applicable
Sr. No. Parameters

Limiiting Concentration in mg/except for pH

1 pH 6.5-9.0

2 Oi! & Grease 10

3 BOD (3 days 27°C) 30

4 Ccob 250

5 Total Suspended Solids 100

6 Bio-Assay Test 90 % survival of fish after 96 hours in 100 % effluent

D. You shall ensure replacement of pollution control system aor its parts after expiry of its expected
life as defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

You shall provide Primary/ Secondary/ tertiary treatment system and disinfection facility.

F. The Applicant shall obtain prior consent of the Board to take steps for Expansion/Modification of
any treatment and disposal system or an extension or addition thereto.

G. You shall provide Specific Water Pollution control system as per above conditicns and conditions
of Environmental Clearance, if applicable.

CTOBAL ECO SAVE SYSTEMS/CR/UAN No MPCB-CONSENT-0000150432/ndus-1d. 24892 [17-03-2024 S
01:42:23 pm) /QMS.PO6_F02/00 g8 5o
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Annexure - ||

Terms & conditions for Incinerator(s) and D.G. Set(s) under Air (P & CP) Act, 1981
and Bio Medical waste management Rule, 2016: {Refer Condition No.6)

1. You shall observe following fuel pattern and erect following stack (s):

Sr.  Stack Attached Stack Height

No. to Fuel Type Quantity

(Mtr)
1 INCINERATOR Diesel 38.00 Ltr/Hr 30.00

2 DG Set(25 KVA) Diesel 4.00 Ltr/Hr 1.00

2. You shall provide following Air poilution Contro! Devices {APCD) as stated at “C" below
and shall observe the foliowing operating conditions and emission standards:

a. Operating Standards:-

i.  Combustion efficiency (CE) shall be at least 99.00%,
ii. The Combustion efficiency is computed as follows;

% CO2

% CO2 + % CO

lii. The temperature of the primary chamber shall be minimum 800°C, and of the
secondary chamber shall be minimum 1050 + 50°C.

iv. The secondary chamber gas residence time shall be at least 2 (Two) seconds at
1050 = 50°C.

b. Emission Standards:-
Sr.No.

Parameters Limiting Concentration in mg/Nm3 unless stated

1 Particulate matter 50
2 Nitrogen Oxides 400
3 HCL 50
4  |Total Dioxin & Furans 0.1 ngTEQ/Nm3 (at 11% 02}
5 |Hg & It's Compounds 0.05

¢.  Essential Components of Incinerator to Meet emission standards of BMW Management
Rules 2016:-

. Secondary chamber-2 No.s {for 2 second residence time)
ii. Individuat burner for primary & secondary chamber.

iii. Venturi scrubber having min. 600mm WC pressure drop with Recirculation pump
and recirculation Tank.

iv. Activated carbon dosing for Dioxin removal.
v. ID fan having 900-1000 mm WC pressure drop.

0. - - ndus-id. 2 (17-03-2024

01:42:23 pm) /QMS.PO6_F02/00 Page 7 of 17




vi.

vil,

viii.

Packed bed for scrubbing for gaseous pollutants with recirculation pump and
recirculation tank.

Minimum stack height shall be 30 meters above the ground and shall be attached
with the necessary monitoring facilities as per requirement of monitoring of
general parameters as notified under the E (P} Act, 1986 and in accordance with
the CPCB Guidelines of Emission Regulation Part-Ht.

Online OCEMS and Temperature recording for primary and secondary chamber
with data logger and connectivity to MPCB and CPCB server,

d. General Requirements:-

i. Volatile Organic Compounds in the incineration ash shall not be more than
0.01%.

i, The Operator shall provide ports in the chimney and facilities such as ladder,
ptatform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's staff. The chimneys shall be
numbered as S-1, 5-2 etc and these shall be painted / displayed to facilitate
identification.

ili. The operator shall monitor the stack gaseous emissions {under optimum
capacity of the incinerator) of above mentioned parameters at least quarterly
from the laboratory recognized under the Environment (Protection) Act, 1986
& NABL accredited and record of such analysis results shall be maintained
and submitted to the prescribed authority. In case of dioxins and furans,
monitoring shoutd be done once in a year,

Note:-

i. Wastes to be incinerated shali not be chemically treated with any chlorinated
disinfectants. E '

ii. Only low Sulphur fuel like Lig el Qil or Low Sulphur Heavy Stock or

Diesel, Compressed Natural Gas, Liquefied Natural Gas or Liquefied
Petroleum Gas shall be used as fuel in the incinerator.

iii. You shall install continuous emission monitoring system for the parameters
as stipulated by Central Pollution Control Board for CO2, CO and 02.

iv. All monitored values shall be corrected to 11% Oxygen on dry basis.

v. Incinerators {(combustion chambers) shall be operated with such
temperature, retention time and turbulence, as to achieve Total Organic
Carbon content in the bottom ashes less than 3% or their loss on ignition
shall be less than 5% of the dry weight,

vi. The occupier or operator of a common bio-medical waste incinerator shall
use combustion gas analyzer to measure CO2, CO and 02.

3. Conditions for D.G. Set:-

a.

01:42:23 pm) /QMS.PO6_F02/00

Noise from the D.G. Set should be controlled by providing an acoustic enclosure
or by treating the room acoustically for control of noise.

Acoustic enclosure/acoustic treatment of the room should be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on higher side. A suitable exhaust muffler with insertion loss of 25
dB(A) shall also be provided. The measurement of insertion loss will be done at
different points at 0.5 meters from acoustic enclosure/room and then average.

0. - - ndus-ld, -03-2024

Page 8 of 17
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You shall make efforts to bring down noise level due to DG set, outside industrial

premises, within ambient noise requirements by proper sitting and control
measures.

Instailation of DG Set must be strictly in compliance with recommendations of DG
Set manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set
and followed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use.

D.G. Set shall be operated only in case of power failure.

The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Set.

The applicant shall comply with the notification of MOEFCC dated 17.05.2002
regarding noise limit for generator sets run with diesal.

Provide one stack of height above roof level.

4. You shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise
to less than 75 dB (A) during day time and 70 dB (A) during night time. Day time is

reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m.
and 6 a.m.

0. - - ndus-id. 92 {17-03-202%
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Annexure - HI

Standards for Treatment and Disposal of “RED” Category (Autoclavable) Bio-Medical Waste
Standards for Waste Autoclave:

The autoclave should be dedicated for the purposes of disinfecting and treating bio-
medical waste.

1. When operating a vacuum autoclave, medical waste shall be subjected to a minimum
of three pre-vacuum pulse to purge the autoclave of all air. The waste shall be
subjected to the following.

i, A temperature of not less than 1212 C and a pressure of 15 psi for an autoclave
residence time of not less than 45 minutes

2. Medical waste shall not be considered properly treated unless the time, temperature
and pressure indicators indicate that the required time, temperature and pressure
were reached during the autoclave process. If for any reasons, time temperature or
pressure indicates that the required temperature, pressure or residence time was not
reached, the entire load of medical waste must be autoclaved again until the proper
temperature, pressure and residence time were achieved.

3. Recording of operational parameters: - Each autoclave shall have graphic or computer
recording devices which will automatically and continuously maonitor and record dates,
time of day, load identification number and operating parameters throughout the
entire length of the autoclave cycle.

4, Validation test; Spore Test: - The autoclave should completely and consistently kill the
approved biological indicator at the: maximum design capacity of each autoclave unit.
Biological indicator for autoclave shall be Geobacillus stearothermophilus spores using
vials or spore strips, with at least 1x 106 spores per miliiliter, Under no circumstances
will an autoclave have minimum operatific ameters less than a residence time of 30
minutes, a temperature less than 121 pressure, less than 15 psi. Test should be
conducted at least once in every week cord in this regard shall be maintained.

5. Routine Test: A chemical indicator strip/tape that changes color when a certain
temperature is reached can be used to verify that a specific temperature has been
achieved. It may be necessary to use more than one strip over the waste package at
different location to ensure that the inner content of the package has been adequately
autoclaved. Test should be conducted during autociaving of each batch & record in this
regard shall be maintained.

Page 10 of 17
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You shall provide login details of Vehicl

Annexure - [V

BMW Collection and Transportation

1. You shall use following dedicated, GPS enabled vehicles having separate
compartments for storage as per colour coding, for collection & transportation of BMW.,
e Tracking system to the respective SRO, MPCB.

Vehicle tracking data shall be stored in

2. Use of unauthorized vehicles other than m
You shall obtain amendment to Authori
vehicles during the period of this CCA.

archive data for minimum period of 3 months.

entioned below shall attract penal action.
zation for any new addition or Deletion of the

SQ, Vehicle No. Make & Model Ca(;;:;)ity (1 D‘//ITI;?EI ) :B:Ersc/c;’cie)
1 |MH27-BX 2782 | TATA (207 RX) 355172103508071]  Yes
MAHINDRA
2 | MH27-BX-0964 | (BOLLLERO PICKUP 1.25  [356218600432866|  Yes
FB)
3 |MH27-BX 2765| TATA (207 RX) 1.25  [355172103851570|  Yes
4 |MH27-BW-3273| ATUL ( SHAKT)) 0.43  |355172101839452]  Yes
5 |MH27-BW-3270| ATUL (SHAKTI) 0.43  |355172101839858|  Yes
6 |MH27-BW-3274|  ATUL (SHAKTI) 0.43  [355172101309225(  Yes
7 |MH27-BW-3269|  ATUL (SHAKTI) 0.43  |356218601668567| Yes
8 | MH27-BX 2908 | TATA (ACEGOLD) |  0.70  |355172104722895|  ves
9 |MH27-BX5441] TATA(INTRAV.10) | 079  |355172104762925|  ves
10 |MH27-BX 5841 | TATA(INTRAV 10} | 079  |358735073324948|  Yes
11 |MH27-BX -7743| TATA (INTRA V 10). 149  |355172101073359 Yes
12 |MH27-BW-6730] BAJAJ (MAXIMA) |~ 0.47  |355172108228063 Yes
13 |MH27-BW-6718| BAJA| (MAXIMA) 0.47  [355172108167782]  Yes
14 |MH27-BW-5517|  PIAGGO (APE) 0.59  |355172104014905| Yes
15 [MH27-BW-5679| BAJA] (MAXIMA) 0.47  [356218600437691| Yes
16 |MH27-AC-7390 |  TATA { ACE) 0.70  [355172103020366|  Yes
17 [MH27-BW-5526( BAJA] (MAXIMA) 0.47  [862010228004673]  Yes
18 | MH27-BX-5478 MAH'NP%’;)UEETO 0.67  |356218600437584]  vYes
19 |MH27-BW-5584( BAJAJ (MAXIMA) 0.47  |356218601654682]  Yes
20 | MH29- T-4185 TATA ( ACE) 0.70  [867440064227002]  Yes

01:42:23 pm) /QMS.PO6_F02/00
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3. Body of the Vehicles used for BMW Transportation must be painted from outside with
coloured symbol of BIOHAZARD and CYTOTOXIC as shown below, Label shall be
NONWASHABLE and be prominently visible on both side of the vehicle body.

4. Name of CTF, Emergency Contact details and warning for safe handling during
accident/spillage must be prominently mentioned on both sides of the vehicle must be
mentioned on vehicle and must prominently visibie.

5. Driver must have valid Driving license and trained to handle emergency.

'GLOBAL ECO SAVE SYSTEMS/CR/UAN No,MPCB-CONSENT-000019043%/ndus-1d. 28892 (17-03-20223
01:42:23 pm} /QMS.PO6_F02/00 Page 12 of 17
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Sr. )
No Category

The authorization is granted for Coilection,
BioMedical Waste (BMW)

Type of Waste

in waste categories and quantities listed here in below:

SCHEDULE-I

Authorization for Management of Bio-Medical Waste (Category and Quantity)

Transportation, Treatment and disposal of

Quantity not
to exceed
(Kg/Month)

Segregation Colour

) Treatment & Disposal
coding

1 Yellow a) Human Anatomical 67000.00Yellow coloured Incineration of
waste non- chlorinated Pretreated sterilized
b) Animal Anatomical 3000.00 ptastic bags. waste as per National
Waste AIDS (;ontrol
Organisation or World
¢) Soiled Waste 20000.00 Health Organization
d) Expired or 10000.00 guidelines,
Discarded Medicines
e) Chemical Waste 5000.00
f) Chemical Liquid 0.00(Separate collection
Waste system leading to
effluent treatment
system.
g} Discarded linen, 15000.00|Yellow coloured
mattresses, beddings non - chlorinated
contaminated with piastic bags or
blood or body fluid. suitable packing
e material.
h) Microbiology 10000:00 | Autoclave safe Incineration of
Biotechnology and P plastic bags or Pretreated sterilized
other clinical containers. waste as per National
taboratory waste AIDS Control
Organisation or World
Health Organizaticn
guidelines,
2 Red Contaminated waste 15000.00 Red coloured non  |Sterilized plastic
(Recyclable) chlorinated plastic |Biomedical waste shall
bags or containers. |be sent to MPCB
authorized BMW
plastic recycier.
3 White Waste sharps 8000.00 | Puncture proof, Disinfected and
(Translucent) |including Metals leak proof, tamper |mutilated sharps to be
proof container. sent to MPCB
authorized metal
recycler,
4 Blue a) Glassware 7500.00|Puncture proof, Autoclaved or
Leak proof with Chemically treated
- Blue coloured disinfected
b} Metallic body 200.00 marking. Glass/Metal waste to
Implants be sent to MPCB
authorized recycler.

WMWWWRWWOM
G1:42:23 pm) /QMS.PO6_F02/00
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10.

11.

12,

13.

14,

15.

16.

SCHEDULE-II
Responsibilities of CBWTF

You shall upgrade /Operate Common BMW Treatment Facility, in accordance with BMW
Management Rules, 2016 as amended 2018 and CPCB guidelines issued time to time.

You shall ensure that all Health Care Establishments and Institutions generating BMW
in your jurisdiction shall obtain membership of the Common Facility and CCA from
MPCB and each HCE authorised shall hand over the waste to the Facility. Also ensure
that records of the members are maintained properly.

You shall establish and implement bar code for waste collections and global positioning
system enabled for vehicle tracking of bio-medical waste transport vehicle

You shall ensure Receipt, Treatment and Disposal of only segregated Bio-Medical
Waste in colour coded bags from the HCEs within 48 hours from the generation.

You shall Supply non-chlorinated plastic coloured bags to the occupier as per mutual
agreement

You shall ensure mandatory colour coded bins are used for source segregation of BMW
by the HCEs and Institutions generating BMW.

You shall fix the charges for providing services to HCEs in consuitation with local
Medical Association.Any dispute regarding charges shall be resolved at District
Advisory Committe under the Chairmanship of District Collector

The treated Plastic / Metal Waste shall be handed over to the Recycler authorized by
MPCB for recycling of treated Bio Medical Waste,record shall be maintained.

You shall provide training to all workers involved in handling of bio-medical waste at
the time of induction and at least- once @ year thereafter and maintain record of
effectiveness thereof,

You shall undertake appropriate medlcai examlnatlon at the time of induction and at
least once in a year and immunize all:w s involved in handling of bio medical
waste for protection against diseases; including Hepatitis B and Tetanus, that are likely
to be transmitted while handling bio medical waste and maintain the records for the
same.

You shall provide PPE as per norms of Factory Act 1948 and ensure use of personal
protective Equipment such as Heavy Duty Gloves (Workman's Gloves), Gum Boots or
safety shoes for waste collectors, Face mask, Head Cap, Splash Proof Gowns or aprons
etc.

You shall develop your own website. The website should be uploaded on periodically
basis with all the information relating to Bio-Medical waste management including this
CCA and other permission and report, as directed time to time.

You shall maintain a log book for each of its treatment equipment according to weight
of batch; categories of waste treated; time, date and duration of treatment cycle and
total hours of operation and daily fuel/energy consupmtion.

You shall maintain all record for operation of incineration, autoclaving, shredding,
hazardous Waste disposed and recyclable disposed for a period of five years and
produce whenever asked by MPCB authorities.

The owner and operator of a common bio medical waste treatment facility both shall
be liable for all the damages caused to the environment or the public due to improper
management of bio-medical wastes.

You shall ensure submission of Annual Report of BMW for the period Jan to Dec,
including category and quantity of BMW collected and Disposed at Facility in Form IV
for preceding year before 30th June of every year to the Sub-Regional Office, MPCB,
and uploading the same to MPCB website(https://www.mpcb.gov.in/).

Page 14 of 17
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SCHEDULE-III

Bank Guarantees
1. Bank Guarantee iImposed to ensure timely compliance, to be observed by operator.

Bank
Guarantee
Amount

Compliance

Sr.No Activity / Condition to be Complied Timeline (Months)

1A |Operation and Maintenance

To Handle Segregated BMW as per .

" |schedule I of BMWM Rules 2016, Continuous 100.000.00
Operation and Maintenance of STP/ETP

2 [to achieve prescribed discharge Continuous 100,000.00
standards

To achieve temperature in primary &
3 [Secondary Chamber of Incinerator Continuous 100,000.00
continuously as per BMWM Rules,2016.

To conduct and meet sterilization
4 |validation test and temperature test for Continuous 50,000.00
autoclave as per Annexure-I|]

To maintain the connectivity of OCEMS

> to MPCB/CPCB server Continuous 200,000.00
Towards Operation and Mainf;érj'aﬂ_ht:ié' of
6 |APCD to achieve prescribed stack - Continuous 100,000.00

emissions standards as per Annexure-| |
of this consent, e

To display Vehicle tracking o
website in public domain and
7 |available to MPCB based on log in Continuous 100,000.00
credentials and implementation of
barcode system

1B (Records

To maintain records of recyclable waste
handed over to MPCB/ CPCB recycler
authorized to handle treated BMW and
hazardous waste disposed at CHWTSDF

To Maintain records of BMW managed
and submit Annual Report for preceding
calendar year in Form -IV before 30th
June every year to MPCB

To impart training to HCEs of your
3 |jurisdiction and maintain record of Continuous 100,000.00
training

Continuous 25,000.00

Continuous 25,000.00

Total ' 9,00,000.00

Note: You shall extend the existing submitted Bank Guarantee for the
Activity / Condition to be Complied mentioned in the above table valid upto
the validity of this cCA + 4 months additional. Submit a fresh Bank
Guarantee for the newly added Activity / Condition to be Complied mentioned
in the above table valid upto the validity of this CCA + 4 months additional.

-13-2024
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GLOBAL ECO SAVE SYSTEMS/CR/UAN No.MPCE-CONSENT-0000190432/Tndus-1d. 24852 {17-03-2024
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10.

11

12.

13.

SCHEDULE-IV

General Conditions

The following general conditions shall apply:-

You shall provide facility for collection of environmental sampies and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in
this behalf.

Whenever due to any accident or other unforeseen act or event, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith reported to Board, concerned Police Station, Executive Engineer MIDC and
Local Body. in case of failure of pollution control equipment’s, the process connected
to it shall be stopped.

You shall provide an alternate electric power source sufficient to operate all poliution
control facilities installed to maintain compliance with the terms and conditions of the
consent. In the absence, the applicant shall stop, reduce or otherwise, control
operation to abide by terms and conditions of this consent.

You shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31lst March in the
prescribed Form-V as per the provisions of rule 15 of the Environment (Protection)
{Second Amendment) Rules, 1992.

You shall comply with the Hazardous Waste (M, H & TM) Rules, 2016 and submit the
Annual Returns as per Rule 20(2) of Hazardous Waste (M, H & TM) Rules, 2016 for the
preceding year April to March in Form-IV by 30th June of every year to Regional Office,
Amravati. RS

You shall engage qualified staff/personnelfagency to see the day to day compliance of
consent & authorization condition tewards Environment Protection.

Separate drainage system shall" ed for coltection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the Terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the HCE.

You shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

You should not cause any nuisance in surrounding area. You shail maintain good
housekeeping.

You shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every
year on available open plot area, number of trees surviving as on 31st March of the
year and number of trees planted.

The non-hazardous solid waste arising in the HCE premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution. The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

You shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification Dated. 16/11/2009 as amended.

Page 16 of 17
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14,

15.

16.

17.

18.
19.
20.

21.
22.

You shall submit an official e-mail address and any change wili be duly informed to the
MPCB.

You shall observe provisions of E-waste (Management) Rules 2016 & as amended time
to time and Batteries (Management and Handling) Amendment Rules, 2010.

An inspection book shall be opened and made available to the Board's officers during
their visit to the HCE.

In case you use/ handle/ generate the cytotoxic waste you shall strictly adhave to the
standards/ SOPs applicable and waste shall be labelled specifically as "Cytotoxic
Waste" with symbol on waste containers/ bags and shall handover to BMW CTFs.

You shall obtain required permissions from competent authority for radio active
material user/ handling/ disposal of waste before commencement of such activity,

The Energy source for lighting purpose shall preferably be LED based.

You shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial appiications
within the plant '

You shall provide personal protection equipment as per norms of Factory Act 1948

You are responsible to submit application for renewal of Combined Consent &
Biomedical Waste authorization before 60 days of expiry.

mmmmmmm17-os-zoz4
01:42:23 pm) /QMS.PO6_F02/00
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Global Eco Save Systems

To,

Hon’ble Regional Officer,
Maharashtra Pottution Control Board,
Regional Office, Amravati.

Sub:- Remaining explanation regarding Environment Clearance w.r.t. our
project.

Ref: - 1. Your office e-mail dtd. 8" Jan. 2025.
2. The explanation submitted vide dtd. 15/01/2025 in your presence,

Hor’ble Sir,

As per above subject it is humbly brought to your notice thatin the written explanation
given by us under Reference No. 2, the following issue was inadvertently left to be analyzed, it
is to clarify that in the year 2003, our project has established. The photocopy of the payment
receipt regarding the purchase of the incinerator from the company concerned and also a
photocopy of the installation report regarding the installation and proper functioning of the
incinerator with a capacity of 100 Kg at the time of project implementation is enclosed.
Pursuant to this letter being sent, it is explained to you that the Annual Report of our project for
the period 15 March 2003 to 31* December 2003 is being submitted to you. inthis annualreport
it is clearly stated that the capacity of incinerator in our project is 100 Kg.

Thank you for your humble request to take note of this matter.

Global Eco Save System Amravati

Enclosed:- 1. Photocopy of bill with respect to purchase of incinerator.
2. Photocopy of Installation Report.

3. Photocopy of Annual Report 2003 submitted to Maharashtra Pollution Control
Board.
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- Sion Matunga Scheme Road 08.
. =S Opp. Cine Planet Cinema hmr Sn:m. Circte.

o ABE ion (1), MUMBAI : 400 022-

R *401(}41?}40”078!/4914?01
Fax ; 40215!6140"4068

" Visitus on ltttn' llmmb mnh.ntc.ln
LETTER OF BIO-MEDICAL WASTE AUTHORISATION

[Authorisation for operating 8 facdrty for collection, Reception, stomge, Trans'porfatron . o
treatment and Drsposa!of Bro—MedrcaI Wastes] - Sy

' " l. Fite number of authorrsatron and date of tssue

._j

MPCBIRO—AMARAVATI!BMW—M-?. /2003/

AmaraVatr is hereby granted a
the premrses srtuated at - Netraf

i M/S Global Eco - save system, n - authonsatrorr for L
ys yot Hosprtat Badnera,-'-__ o

handling biornedical waste on

S~ road, Amaravatl, ' e
. sl This authorisation shall be in force: for a perrod of ONE year (28th Feb 2004) An L
3., - application shall be made by the occuprerloperator for renewal 1 rnonth before exptry of Nt

L’?-" -eariterauthonsatron o o B

W This authorisation s’ issued subject to compliance o the conditions stated
below and to such other conditions as may - be specrf ed‘ in- the,Rutes for the
time berng in force under the Envrronment (Protectlon) Act 1986 . . )

_ Terms and_Cond

Y1 e authortsed Person shau comply'wrth the p
Act, 1986, and the Rules made thereunder -

2. . The authonsatron sha[l be prod ed fc
~ bythe pr%cnbed authonty

3. i The authorrsed person shall

rson can transfer the BMW' generated{:_‘bytt_)e occuprer to the.
fFaorIrty" authonsed by | MPCB. under;Bto-Medlcai Waste
lject trans ortatron--'treatment

LT i} The authonsed pe
St _ “Fransporter” or *Operator o
(Management and Handling).. Rutes,i "1998 f
andior disposal of BMW generated :

4. Any unauthonsed change rn . equment or g
the apptication by the person authonsed shall constitute a breach of thrs authorlsati

5. It is the duty. of the authonsed
authorrty to close down the facrilty"

‘‘‘‘‘‘‘‘

G Scanned with OKEN Scanner
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- . : ) PR

nt and drsposal of Bro-Medtcal

The authorisation is granted for generation trealme
Waste (BMW) in waste calegories and quantities listed herein

Category Description . Q‘!?.’-’my. c |
No _
1 1 | Human Anatomical Waste
2 2| Animal Waste -+~ | - e TR PN .1-46.0'Kg/day RS
3 6 | Solid Waste | ’ i - o
4 3 | Microbilogy & Bacterological Wasto . S 175 0 Kg/d day
3 4 | Waste Sharp peadd ¥ T gt 4
6 5 | Discarded Meodicines and Cytotoxic Drugs. 52, 0' I‘f";/f,”y
L _7 7 | Solid Waste -
ts -8 | Liquid Waste. . . - P 0'2 M/day SR B
19 10 | Chemicals Waste. ' '_ - J Lo
10 9 | Incineration Ash, : R - 7 5 Kg/day - _
ratory R

The quu:dlsottd waete generated from the treatment actlviW (rrom ra;:)o be.
and washing;cleaning; . housekeeping, - and disipfecting -activitjes)  sha d Ruleé-- L
treated suitably to conform to the standands .prescrrbed in Sohedule V of sat oA

and the Environment (Protectron) Act 1986

reated - and dtsposed ofl
standards prescnbed in Sc

n accordance wrth Schedulel and in ._ ) ; :
hedule Vofsard Rules T - S

lnclnerator autoclave :
withithe: BMW Rules. .- 7 7

- \
8 (i) BMW shall be R
complrance wrth the

(i) You, shall set up reqursrte BMW treatment faorlttres Iike
microwave shreeder & landfill at designated site, in- accordance

Incinerator ash will be drSposed at secured Iandﬁﬂ

9. (i)
:{ii) You shall.collect BMW segregated, 1 rnto coqtatners j Qags a;
generation in accordance . with * Schedule-il." ~prior ‘to sqrag
disposal. The containers shall be labelted accordrng to Schedule ll, _.T--_

contarner contarnrng BMW frov'_f _
e. treatment facthty outsrde -the-, generato

(i) While transportlng
dule.lli; also. carry.]

generated to wast
container shalf apart frorp the Lab_el prescnbed in. S he
Aaported by

prescribed in Schedule V' and s lf=be tra
Motor Vehicles Act, 1985 REEEN

(V) Naothwithstanding - anythrng contalned rn the Motor Vehrcles Act 1988 or -
thereunder, BMW. shall bé" transported on{y lq SUijt vehrc!e a§ maybébumsrul;zz

AN

LT Ay

for the purpose by the . oompetent authorrty a8 spectf ed by the GOVémment

~ You shal submlt an Annua! Report to the g E
presonbed authon SR SER T

| é"‘"“a’Y every year includirig information- about the. categot;y,e;n Form-ll by~3.‘lst_-,.' |

Z MW handled dUﬂﬂg the precedlng year. A and quantltles of LT

it it R i i e s,

G Scanned with OKEN Scanner



transpo'r‘ration, treatment,

1.(i) You sh intai ¥
(i) &l maintain recorgs related to the generation, coflection, reception, storage

accordance with thegg Rules and any guidelines issued,

(iiy All
) All records shail be subject to Inspection and verification by the prescribed authority

at any time,

12 When an :
. Y accident occurs instituti
'S handled or duri at any institution or

facility or any other site where BMW

ing transportation of such waste, the authori
the accldent Jn Form 1l to the prescribed authority fértnw!tn. e parson shal ropat

13. ' .
The Occupier wil obey all the lawful instructions issued by the Board Officers from

. time to time.

For and on behaif of the

" Maharashtra Pollution Control Board,

M/s. Global Ecg - save system,
Netrajyot Hospitai, Badnera road,
Amaravati,

Copy to .

J‘{,QJT&

AT

Member Secretary
d

Prescribed Autharity

1] Regional Cfficer, MPCB, Amaravati/Sub Regional Officer, MPCB, Amarvati, for information

and with instructions toc monitor the: necessa

stipulated in the Letter of Authorisation.
2] Chief Accounts Officer, MPCB, Mumbai
Authorisation fee received vide -

D.D. No, Date
Rs. 17500/- 034212 30-10-2002
PO 034213
=
Master file. :

ry compliance of the conditions_ _

¥

Drawn on

The Akola Janata _Cqmmercial_ . o

wo

Bank

(E scanned with OKEN Scanner
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J: . MAHARASHTRA POLLUTION CONTROL BOARD
3 - — KALPATARU POINT, 3™ g 4t ¢, ,
: i?:gggggé/z‘wm”? e Opp. Cineplanet, Near Sion C::ua
Ty w Sion (East), MUMBAI : 400 02

http//mpcb.mah.nic.in
e-mail; mpcb@vsnl.net

. LETTER OF BIO-MEDICAL WASTE AUTHORIZATION
{Authorization for operaling a facility for collection, receplion, storage, {ransportation,
treatment and disposal of Bio-Medical Wastes under Rule 7(5)/

. File number of authorization and date of issue

MPCB/RO(HQYBMW-Amravati- 2| /2005 Datg: 2172005

Mis. Global Eco-Save System, Amravatiis hereby granted an _authorization
operating a common biomedical waste treatment & dasposaf facility on

‘e for
) BOOT (Built. Own, Operate & Transport) basis with Amravati, Municipal
_situated at 118, 1™ Floor,

Corporation & Yavatmal Council. on the premises
Balaji Market Complex, Jawahar Road Amravati- 444601,

l. This authorization shail be in force tilf 28% February, 2068 An apphcatron shall
be made- by the occupierfoperator for renewal 3 months before expiry of earlier

authorization.
the conditions

li. This authorization is issued subject to compuan'ce of
stated below and to such other conditions as may be gpecaﬁed in the

Rulés forthe time being in force under the Environment (Protection) Act, 1986
Terms and Conditions of authorization

1. The authorised Person shall comply with the provisions of the Envrronment
(Protectnon) Act, 1986, and the Rules made there under.

2 The authorization shall be produced for inspection at the request of an officer

-y " authorised by the prescribed authority.
3. 1 The authorized parson shalr not rent, lend or sell the blOlT!EdICal waste or
facility. o : ™~

ii} The authonséd person can fransfer the autoclaved and shredded BMW
generated to the municipal corporation for disposal at mumcrpal Solid Waste -

landfill site authonzed by MPCB..

iii] The authorized person can transport the treated plastic waste to the plastlc
recyclers consented by MPCB.

4. tis the duty of the authorised person to take prior permission of
the prescnbed authonty to close down the facility.

<

PTO.
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5.

2 44

You are authorized 1o treat ihe waste categories and quantities as per the

treatment options given herein below:

. | Category Description . T Quantity

] Treatment & disposal

s

No. m _ .
Incineration ' .

Human anatomical wasie N
Incineration

Animal waste
8280 Incineration / autoclave +

L DN -

Solled waste
shreddin .
620 Disinfection Imutilation

Waste sharps
Autoclave / shreddin

~Ji

Solid waste _
100 Secured MSW land fill

9 Incineration ash__ _

7. (i}
(i)
. common

8. (i)

" (@)

(it}

(v}

)

The liguid /-solid waste generated from the treatment activity (from’ |aboratory
and washing, cleaning, housekeeping and disinfecting activities) shall be
treated suitably ds prescribed in Schedule V of said

to conform o the standar
Rules and the Environment (Protection) Act, 1986.

BMW shall be treated and disposed of in accordance Wwith _thedute i
and in compliance with the standards prescribed in Schedule vV of said Ruies.
site BMW treatment facilties iike incinerator, autociave/
tc., at the disposal side in accordance with the BMW rules.
You shall disposed of the duly treated BMW and incineration ash s_ecured land
fill site at your own premises / at MSW land fill site at Municipal Couqcﬂ
authorized by MPCB and duly earmarked for disposat of treated BMW fat
H.W. treatment & disposal facility setup as per the Hazardous Waste
(M &H) Rules, 1989 as amended and authorized by MPCB. - o
BMW shall not be mixed with other wastes 0 reused, recycled of sold in any
form. ) N
BMW shall be segregated into containers / bags at the :point. of generation
in accordance with Schedule-ll prior to storage';'tré'atment and disposal.
The containers shall be labeled according to Schedule L.~ =+~ :

You shail setup requi
Microwave, shredder e

If a container containing BMW is to be transportéd fr'bm'thé"-p'remises where
BMW is generated o any waste treatment facility outside .the premises,
ibed in Schedule i1, also cafry

the container shall, apart from the Label prescn _
information prescribed in Schedute IV and shall bg._t_[ansp'orted by authorized

Transporter only. - _ )
Notwithstanding anything _contained i1 the Motor “Vehicles Act, 1988.0f
Rules the.reunder, BMW shall be transported -only in duch vehicle-as. may
be authorized for the purpose by the competent authority as specified
by the Gov_e_amment. . _

No untreafed BMW shall be kept stored beyond a period of 48 hou_rs;.

.

P e i
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(V) Validation test:

Standards for waste autoclaving :

~ The auloclave should be dedicated for the purposes of disinfecting and treating

bio- medical waste,

(Il When operating a gravity flow autoclave,medical waste shall be
subjected to:
(i) a temperature of not less than 121 C° and pressure of 15 pounds %e(;
square inch (psi) for an aulociave residence time of not less than

rminutes: or : .
(i) a temperature of not less than 135 C° and a pressure of 31 ps for an
autoclave residence time of not less than 45 minutes; or1 _
(iii) a temperature of not less than 149 C° and a pressure of 52 psi for an
autoclave residence time of not less than 30 minutes.

waste shall be subjected to a

() When operating a vacuum autoclave, medical-
4 . he autoclave of all air. The

minimum of one pre-vacuum pulse to purge t

waste shall be subjected to the following. .

(i} atemperature of nol tess than 121 C® and a pressure of 15 psi for an
autoclave residence time of not less than 45 minutes; or )

(ii) a temperature of not less than 135 C° and a pressure of 31'psi for an
autoclave residence time of not less than 30 minutes; or

Medical waste shall not be considered properly treated unless the tjme.
temperature and pressure indicators indicate thal the required time,

temperature and pressure were reached during the autoclave process. lf for
that the required

any reasons, time temperature or pressure indicates ‘ :
temperature, pressure or residence time was not reached, the entire load 0
medical waste must be autoclaved again until the proper temperature,

pressure and residence time were achieved.

(ny

(IV) Recording of operational parameters,- Each autoclave shall have graphiq or
computer recording devices which will automatically and continuously monitor
and record dates, time of day, load identification number and operating
parameters throughout the entire length of the autoclave cycle.

-

Spore testing. — The autoclave should completely and
consistently kill the approved biological indicator at the makimum design
capacity of each autoclave unit. Biological indicator for autoclave shall be
Bacillus stearothermophilus spores using vials or spore strips, with at least 1x
10* spore per milliliter. Under no circumstances will an autoclave have
minimum operating parameters less than a residence time of 30 minutes,
regardless of temperature and pressure, a temperature less than 121 C%or a

pressure, less than 15 psi.

Routine -Test.—A chemical indicator strip/tape that changes colour when a
certain temperature is reached can be used to verify that a specific
temperalure, has been achieved. It may be necessary to use moare that one
strip over the waste package at different location fo ensure that the inner

content of the package has been adequately autoclaved.

V)
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100 The '
| tiauid / safzd waste generated from the treatment aclivity (from laboratory
o ecbeepmy and rhsifacting  activities) shalt be

f N ! _g1,-'V_f i
treatud swdd oy 1o cotton
sud.i, Ao Lo the standards prescnbed i
Rules and the Unvirenmen! {Protection) Act 195}6 ed in Sonedle V of sad

10.1 Standards for LIQUID wasle :

-] . PP
The efMusnt ganoestod B the hospitalbs
j ganoeated B he hespiatshould ~nnform to the following limits

PARAMETERS PERMISSIBLE LIMITED
PH 6.5-90
Suspended solids 100 mgf
Oil and grease 10 mgl.
BOD 30 mgft
coD o . 250 mgh
. 90% survival of fish after g6 hours in 100% effluent

Bio-assay test

These limits are appli 5 which are either connected with

onnacted to public sewers.

cable to those hospita!
neral standards as

e
a sewers without termina
( For discharge into public sewers with terminal facilities, the ge
notified under the Environment (Protection) Act, 1986 shall be applicable.

10.2 CONDITIONS UNDER AIR ACT :-

should meet the following operating and e
of air Pollutants

mission standards:

The incinerator
Standards for emissions

Qperating Standards
1. Combustion efficiency (CE) shall be at jeast 99.00%.
2 The Combustion efficiency is computed as follows;

= x 100
%CO, + % co’
3. The temperature of the primary chamber shail be 800 + 50 deg. C°
s residence time shall be at ieast 1

The secondary chamber ga
with minimum 3% Oxygen inthe

(one) second at 1050 + 50C°
Wy stack gas.
| Parameters ] Conc.MgiNm3at
(12%002 correction)
1 Particulate 150 '
matter '
2 Nitrogen 450
Oxides :
3 |HCL |50

Minimum stack height shall be 30 meters above the ground
the ash shall not be more than 0.01%

Volatile organic compounds in

o
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Note
- o S P
LA Tl LEP2 RPN | RPH
s nred eVt santeal deviene ahenld be installedfretrofitted
Waslis fo Lo e W sk s cnuissian s, iknecessary.
' Le chemically treated with any

Ay lL“ : J':‘,' RED [ P
.‘ - % CEEI PO T TP A ””t W
. gt;lonpa!ed disinfectants | L
) T(W\lo:!r::*n '_i'p!.ﬁ'.f:*.ics shall not ba incinerated.
m!:"r“'\e “ ,; et azh sha! To limited within the regulatary
WAL 28 A st e iy Hamardoys Waste (Management and

i ™
Handiing Rules.) 1959 h
Only low sulplur fusl fike L.D.0./L.S.H.5./Diesel shall be used as fuel in

the incinerator.
* The occupier shall comply with above operating and emission

;‘:t_andards_ during the validity period of this Authorization. In case of
ailure your authorization may be revoked. '
10. ; .
0.3 rzhe‘ Applicant shall install—numbers of diesel generating sets (DG Sets).as
(i quired to continuously keep the unit in operation. The D.G.Sets ghall be
, equipped with comprehensive contral system as is warranted with reference to
. generations of emissions and operate and maintain the same continuousiy S0 as
‘ { to achieve the level of pollutants to the following standards:-
f 1 [SPM/TPM__ | Notto Exceed 150 | mg/Nm3
2 S0z Not to Exceed 50 PPM
3 Nox Not to Exceed I PPM |
10.3.1 The Applicant shall erect the Chimney (s) of the following specifications
, No I Chimney attached to Height above roof level
_ shall he
[1 ]D.Gset | H+2KVA |
10.3.2 The Applicant shall provide ports in the chimney and facilities such as ladder,
platform etc for monitoring the air emissions and the same shall be open for
inspectian fo/and for use of the Board's staff. The chimneys shall be numbered
S as S-1, §-2 efc and these shall be painted/displayed to facilitate identification.
10.3.3 Conditions for DG Sets :- |

1. Noise from DG Sets shall be controlled by providing acoustic enclosure or by

treating the room acoustically.
tic enclosure for control of noise. The

2. Industry should provide acous _
tment of the room shall be designed for

acoustic enclosure/acoustic trea
minimum 25 dB(A) insertion loss or for meeting the ambient noise

standards, whichever is on higher side. A suitable exhaust muffler with
insertion loss of 25 dB(A) shall also be provided. The measurement of
insertion loss shall be done at different points at 0.5 meters from acoustic
enclasurefroor and then average. '

3. The Applicant should make efforts to bring down noise level to DG Set.
outside the premises, with ambient noise requirements by proper sitting,'

and confrol measures.
instgllationi of DG Set must be stri

DG set manufacturer. o
5. A proper routine and preventive maintenance procedure for Set shall be

" set and followed in consuitation with the manufacturers. whi
to prevent noise levels of Sets from deteriorating with use hich would help-

ctly in compliance recommendations of

-  ———— '
j
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8. The DG sel shall be operated only |
; nly in case of power failure 8 i
make arrangement fot regular electrical power ppfcant shel
The Applicant shall not cause a i i
$ ny nuis {
Rivi#ice nshal y nuisance in the surrotind area due fo
8. In case of problems, the D.G. sel
: \ G. shall no )
e ory posion, t be operated un set back to

3

ort to MPCB(IIQ). MUMBAL in Form-Il by

11.¢1) You shall submit an Annual Rep
bout the categories and

3st “I:“““‘“}' evern year including information a
) quantitics of BMW handled during the preceding year.
(i) You shflll maintain records related (o the collection. reception, Storage.

(ransportation. {reatment. disposal and / ot auny form of handling of BMW in

~ accordance with these Rules and any guidelines issted.
(i) Al records shall be subject to inspection and verification

autharity at any time.
arket Complex, Jawahar

12.  Mis. Global Eco-Save Syster, 118, 1* Floor, Balaji M
gMw from the Municipal

04. Shall collect & treat the _
ble to Municipal Corporationt

by the prescribed

’ Road, Amravati - 4448
Council area and any other area mutually agreea
and M/s. Global Eco-Save System, Dist - Amravatl on obtaining NOC of
concern local body for collection of BMW. : .
{ report the accigent, if any during handiing.
ibed authority

13. The authorized person shal

tion, treatment of BMW in Form lif to the prescr

storage, transporta
forthwith.

14.  Any unauthorized chang
the application / Authoriza
of this authorization.

15. The Occupier will obey all the lawful
Officers from time to time.

tions as menlioned in

r working condi
il constitute & preach

e in the equipment
authorized sha

tion by the person
y the Board

instructions issued b

For and on pehalf of the
Maharashtra pollution Control Board,

o
< -\ntloa -
= i ).\ (D.B.Boralkar)
2% Member Secretary
and

Prescribed Authority

sy

\}Ol'\ﬂls. Mis. Global Eco-Save System,
118, 1% Floor, Balaji Market complex, C

| Jawahar Rqad, Amravati - 444601.

! Copyto:

1] Regional Office Regional Officer - Akola? for information and

r-Amravati/Sub
the necessary compliance of the conditions

s to manitor

with instruction
stipulated in the tetter of Autharization .
2] Chief Acéounts Officer, MPCB, Mumbai
Authorization fee received vide -
. DD.NO. DATE DRAWN ON
Rs.17,500/- 038259 14.01.2004 Akota Urb
Rs.17,500/- 261697 21.02.2005 Akola Urbaag gﬁlﬂp 32?1';
Rs.35,000/ 322811 28.03.2005b Akola Urban Co-ug Bank

3] Master File
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PESIGNER PRODUOTS

Flat 106, Vijayaraghava Residency, Chandanagar, Hyderabad-500050, Andhra Pradesh, Indla
Email: knndapaﬂia@gmail.com._Tel: +91 7702145960

_ ust
Project Title : Installation, Testing, and Commissioning of a 200 kg/hr Incinerator
Location - Global Eco Save Systems, Survey No 238, Durgapur Road,

" Mouje, Badnera, dist Amravati, Maharashtra

Date of Completion : 18th' August 2008
ving the Design,Manufacturing, Instailation, Testing,

We hereby certify that the project invol
and commissioning of 8 200 kg/hr Incinerator has been successfully completed on
d in full compliance with the latest Biomedical Waste

| 820872008. The project was cxecute
Management Rules, meeting all design, cm ission and operational requirements.

the design drawings are submitted and

Scope of Complction:
ly taken care under the supervision of plant

v DesignMamufacturing, Installation:  All

manufacturing, installation at site is proper

manager.

Testing and Commissioning: The incinerator was rigorously tested with log test before

testing with actual waste. The biomedical waste is tested for 5 days at the rate of 200

kg/hr to ensure optimal performance, operational efficiency, and compliance with
perated in accordance with

required standards.

v Regulatory & Emission Compliance: The system has been o
the provisions of the Biomedical Waste Management Rules, 1998. Stack emissions and
operational parameters have been validated with pollution control agency and the report
have been submitted. All emissions fall within the prescribed regulatory limits.

v Training Provided: Extensive training sessions were conducted for the personnel

d maintenance of the incinerator. The training has equipped
to ensure the efficient

responsible for operation an
them with the required technical skills and operational expertise
functioning of the incinerator. The trained individuals are:
Mr. Vijay Kapoor, Plant Manager
Mr. Pramod, Operator
We extend our gratitude to all team members and client for their valuable contributions to the

successful completion of this project.

For Designer Products,

Name: Kondapalli Anand
Desig_nalion: CEO
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MAHARASHTRA POLLUTION CONTROL BOAF

~ Kalpataru Point, 3 & 4" floar,

eme  Sion- Matunga Scheme Road No. 8,
Opp. Cine Planet Cinema,

Near Sion Circle, Sion (E),

Mumbai : 400 012

L R

l’imn)v p 4R10437/4020781
A045589/4037124/4035273
Fax r 2D4832/A4024068 14023516

.

Visit us a2 http://mpeb.mah.poy.in
Email @ robmwiampeb.gov.in

_ 'LETTER OE BIO-MEDICAL WASTE AUTHORIZATION
{Authorization for operatmg a facility for collection, reception. storage, transportation,
treatment and disposal of Bio-Medical Wastes under Rule 7(4)]

I Fite number of authorization and date of issue

MPCB/JD(PAMS)/BMW-Amravati- 68 /2011 Date : 03/l 2011

"; L . M/s. Global Eco-Save System, Amravati is hereby granted an authorization
: |/ for  operating a common biomedical waste treatment & disposal facility on
BOOT (Buit, Own, Operate & Transport) basis with Amravati, Municipal
Corporation on the premises  situated at S.No.238, Durgapur Road, Badnera,

Dist- Amravati.

I This authorization shall be in force ti 28" February; 2014, An application shall be
made by the occupier/operator for renewal 3 months before expiry of earlier
authorization.

IH. This authorization is ‘issued subject to comblfancé of tne conditions

stated below -and to such other conditions as may be specified in the
Rules forthe time being in force under the Environment (Protection) Act, 1986.

Terms and Conditions of authorization

1. The authorised Person shall comply with the provisions of the Environment
{Protection) Act, 1986, and the Rules made there under.

\L_,’D - 2. The authorization shall be produced for inspection at the request of an officer
authorised by the prescribed authority.

3. i] The authorized person shall not rent, lend or sell the biomadical waste or facility.
il The authorised person can transfer the autoclaved and shredded BMW

generated to the municipal corporatiori for disposal at municipal Solid Waste

landfill site autherized by MPCB.
il The authorized person can transport the treated plastic waste to the piastic

recyclers consented by MPCB.

4. 1t is the duty of the“authorised person lo take prior permission of the
orescribed authority to_close _cfown the faci[it_y. L - ‘ )
) ’ c P.T.O. ' - ‘

L]
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You ;
are authorized to treat the waste categories an

treatment options given herein below:

d quan!ities as per the

-’

Caiegbry

—s ’
No. s escription

Cuantity

1 Human anatomical waste

11000

i

3 Microbiology &
biotechnology waste

4000

T4 Waste sharps

Solid waste

250

'4_"-, f - "-I ——r
18000

Sofid waste

JIncineration ash
. T ]

600

As per
Aclual

(v)
(vi)

~ the Ehvironment (Protection) Act, 1

The
and washing, cleaning,

suitab

BMW shafl &
and 1ln compliance wi

" You shall setup -requisite BMW treatm
Microwave, shredder etc., at the disposa
You shall disposed of the duly treated B

' / at MSW tan

by MPCB and duly earmarked for disposal ©

fill site at your own premises

treatment & disposal factlity setup as
Rules, 2008 and authorized by MPCB.

BMW shall not be mixed with other wastes or reuse

ners / bags at the
to - storage, treatment-and dis_posal. The

BMW shall
in accordance - with
containers shall be jabeled
if a container containing
BMW . is generated to any
container shatl, apart from
information prescribed in 8

Transporter only.

according

Notwithstanding” - anything contained  in

£

Rules thereunder, BMW shall be transported only.

liquid /'sol]d waste generated from the
housekeepingd and d

ly to conform to the standards prescri
986.

be. treat.ed.‘ and disposed
th the standards prescri

be segregaled into contai

Schedule-l prior.

to Schedule ML= 07 -

BMW is to be transported “from -the premises where
waste treatment facility. outside the premises, the

per the

the

{kg/m)

{reatment activity (fr
isinfecting activities) S
pbed in Schedule.

of in j'apcordanc_:e___ﬂ_,_:_ ch
hedin gehedule’V of said Rules.

ent facitities: |
| side in accordance
MW and incineration
d fill site at
f treated BMW / at
Hazardous \Waste

“TFreatment & disposal

Incineration .
incineration / autoclave
Disinfection (Chemical
treatment)l-aulocfavel
microwavin and mutliation
incineration / autoclave +
shreddin ,
Disinfection (Chemical

treatmant)lautoclavel- _
' d mutilation

WTSDF,

Send 16 CH

om - laboratory
hall be treated

\ of said Rules and

with: Schedute [

ikel ;‘ricl:.in_e.ratp'r';-' autociave/
i ce with the BMW rules.
‘ash in secured land -

Municipal Council authorized
common H.W.
(M, H and ™) -

d._,ije_'cy'c{ed or sold in any form.
point of generation

the Label prescribed in Schedule 1il, also carry
¢hedule IV and shall ke transported by authorized

Mo}pr Vehicles Act, 1988 or-
in such vehicle as may be

authorized for . the  purpose by the ‘competent _authority__as .specified by.the. . ... -

Government.

No untreated BMW shail be kept stored beyond a period of 48 hours, '

Necessary protective gear
operator.

for the waste handlers shall be provided by.the fac-if‘ﬁy :

[
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% -
Standards tor wasle airteclaving :

The autoctave ; | . .
medical was\;:swu'd be dedicated for the purposes of disinfecting and Ireating bio-

I .
. :'2’ hen operating a gravity flow autoclave. medical waste shall be  subjected

) a lemperalure of not less than 121 C° and pressure of 15 pounds per
Square inch (psi) for an autoclave residence time of not fess than 60

~ Mminutes; or

(1) a temperature of not less than 135 G° and a pressure of 31 psi for an

_autoclave residence time of no! less than 45 minutes; or1 ‘
(i) a temperalure of not less than 149 C° and a prassure of 52 psi for an

auloclave residence lime of not less than 30 minutes.

() When operating a vacuum autoclave, medical waste shall be subjecled to a
o minimum of one pre-vacuum pulse to purge the autoclave of all air. The waste
% . sﬁal! be subjected to the following. .
(i) atemperature of not less han 121 C° and a pressure of 15 psi for an
© autoclave residenca time of not less than 45 minutes; or. .
() a temperature of not less than 135 C° and a pressure of 31 psi for an
- autoclave residence time of not less than 30 minutes; or’
() Medical waste shall not be considered properly treated unless the lime,
temperature and pressure indicators indicate that the required lime,

temperature and pressure were reached during the autoclave. process. If for
’ time temperature or pressure indicates that the required

. any .reasons,. .
temperature, pressure or residence time was not reached, the entire load of

medicai waste must be autoclaved again until the proper temperature, pressure
and residence time were achieved.

Recording of operational parameters,- Each autoclave shall have graphic or
computer recording devices which will automaticaily and centinuously mon{tor
and record -dates, time of day, load identification number and operating

parameters throughout the entire length of the autoclave cycle.

(v}

, Y (V) Validation test: Spore lesling. — The autoclave should completely and
| consistently kill the approved biolegical indicator at the maximum design
capacily of each autoclave unit. Biological indicator for autoclave shall be
Bacillus stearothermophilus spores using vials or spore strips, with at least 1x

. 10 spore per milliliter. Under no circumstances will an altoclave have
minimum operating parameters less than a residence time of 30 minutes,
regardiess of temperature and pressure, a temperature less than 124 C° or a

pressure, less than 15 psi.
(VI) Routing Test.—A chemical indicator strip/tape that changes colors when a
certain temperature is reached can be used to verify that a specific témperature

has been achieved. It may be necessary to use more that-one-strip over the- - - -
waste package at different location to ensure that the inner content of the

package has heen adequalely autoclaved.
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A
The fiquid./ sol '
Washiﬁg é::{lﬂwaste generated from the reatment activity (from laboratory and
reated  sutabl g»t ‘housekeeping and  disinfecting  activitles) shall  be
Rules and {h y to conform to the standards prescribed in. Schadule V of said
g e Environment (Protection) Act, 1986. T

10.1 Standards for LIQUID waste !
The effluent generated from i facility shoutd conform to the following limits :
ESRAMETERS PERMISSIBLE LIMIT
_ 6.5-90
Sgspepded solids 100 mg/l
| Qil ang greass . 10 mg/l.
: BOD 30 mg/|
COoD 250 mghi
| of fish after 86 hours in 100% effluent

90% surviva
s of cooling of used for plantation

¢ ®

Bio-assay tesl
The trieated effiuent shall be reused in proces
rge outside facility premises. In case, public

purpoge. There shall not be any discha |
sewers with terminal facilities are available, the (reated effluent can be discharge into
ion from the concerned local body for disposal

public isewer, with necessary permiss
purpose only.

ONDITIONS UNDER AIR ACT :-

102 C
r should-meet the followind operatifg and SriEsion standards:

T he.-ﬁncinerato
missions-of air. Pollutants

Standards for e

e at least 99.00%.

Operéting Standards
s follows,

1. Combustion efficiency

2" The Combustion effici
%CO,

C.E. = -rmmmsmmmammenem x 100
S . %C0,+% CO _
= 3. The temperature of the primary chamber shall be 800 + 50 deg. C°,
e shall be at least 1

A 4 The secondary chamber gas residence tim
(one) second at 1050 + 50C° with minimum 3% Oxygen in the

stack gas.

(CE) shall b
ency is computed a

]
Conc.Mg/Nm3at '

,_.,_.__—-—r__________,_-—-—-—-"‘!
Parameters
;12%COZGcrrection). _ '

[ —

1 Particulate  ° 150
matter

2 Nitrogep 450 1
QOxides

E <

hall be 30 meters above the ground

nds in the ash shall not be more than 0.01%

3 HCL

4, Minimum stack haight s
5. \olatile’organic compou
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b

"7 ~achieye the level of pollutants to the Tollowiig standards.

Note

l‘. B

On control devices should be instalfedfrelrofittéd:

. Sullably‘ designeq poliuti

with the in : Con
cinerator to achieve the above emission limits, if necessary.

* Wastes (o pg ir
¢t |
Chiorinateq disinfeccizar:ﬁ;émd shall not be chemically trealed with any
r

Chitrinated plastics shal nol be incinerated.

; ;S::iit:ggtaf: ?f{ncigerat&on ash shall be limited within the regulatory
; ! efined under the H
* Han dling Rufes,) 1989, azardous Waste (Management and

Only low sulphur fuef jike L.D.O./L.8.H.S./Diesel shall be used as fuel in the
INCinerator, ,

The occupier shali comply with above 6perating and emission
st_andards during the validity period of this Authorization. In case of
failure your authorization may be cancelied.

10.3  The pplicant shall install—numbers of diese! generating sets (DG Sets),as
required to continuousty keep the unit in operation. The D.G.Sets shall be
equipped with comprehensive control system as is warranted with reference to
gene?tions of emissions and operate and maintain the same continuously so as to - -

(1 [ SPMITPM | Netto Excesd (150 | ‘mg/Nm3
[2° [S02 " |'Notto Exceed 150 T PPM
[3 1 Nox | Not to Exceed 160 ] PPM

10.5.1 The Applicant shalf erect the Chimney (s) of the folldwing specificalions

No. | Chimney attached to Height above roof Jevel |
' . shall be

K ID.G.se‘,t . __[H+2KVA

10.3.2 The Applicant shall provide ports in the chimney and facilities such as ladder, _
platform etc for monitoring the air emissions and the ‘same shall be open for -
inspection to/and for use of the Board’s staff. The chimneys shall be numbered as -
§-1, 8-2 etc'and these shall be painted/displayed to fac’iﬁt_ate identification.

10.3.3 Conditions for DG Sets -

1. Noise frofri,.DG Sets shall be controlled by provfding' acoustic enclosure orby-
freating the room acoustically.

-
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e
MAHARASHTRA POLLUTION CONTROL BOARD
I'{'cl: 221(;;(‘:4371’24020781 /24014701 ——— Kalpataru Point, 2% . 4* Flgor
"ax: 2 . } “ A s
Websies 1.3;?/;2.:?::5 ;:v . —— Opp. Cine Planet Cinema,
i N . N
__ E-mail: mpeb@ven.net ?} M:::;:?:;gg;é slon (E)
RediLSI ._ TR
Consent No: Format 1.0/BO/PSO/EIC. .- / CC-4060 “ 67-?/ o’/ 2ols
To
1) The Municipal Commissioner, .
Armravati Municipal Corporation, el
A i Omer gty
(Z)M/s. Global Eco Save Systems, S ‘,s
§.No. 238, Dugapur Road, ‘;;.t,..‘_n.,,;
Badnera, Dist. Amravati - “(Operitor of facility)
(email: globaleco12@rediffmail.com)

] : .Bf -,‘.‘ T
Subject: Combined Consent to Operate of CBMWTSDEynader the provisions of Water
(Prevention and Control of Poliution) Act,.1974; Alr (Preveation and Control of
Pollution) Act, 1981 and Bio-Medical Wage {Maﬁlagemen’t"and Haandling) Rales,

1998, respectively. ' -~ :
Ref : 1. Your Application for Consent to Oper?t{“v‘ide FTS no. 1404150140, received on

17.05.2014

e

i T Mt : -
2. Your Application for BMW authgrization vide FTS no. 14041580138, received on
L : B

17.04.2014 g :
3. Prévious BMW audlorirzg,tio "e:frq'.‘*- MPCB/ID(PAMS)/BMW/Amravati-08, dated
4, L

07.10.2011 valid upto 28.03, Jo}d. -
4. This office email dated -07.06.2014 & 20.06.2014 .
5. Minutes of 19™ CC meeting held on 12.12.2014 O :
6. Letter received from Global'Eco Save System, Amravati datéd- 11.02.2015 received on

18.02.2015 - B _ . ]

Combined Consent tg 6p¢;ratc 5o _ s , 7
After examining’ﬂfth_'é-propo_s_al -the Maharashtra Pollution Control Board hereby grant
Combined Cohsentand BMW authonzation to operate CBMWTSDF under Section 21 of the
Air (Preventipn & Contro! of Pollution) Act,. 1981, Bio-Medical Waste (Management and
Handling) Rules, 1998, Environment (Protection) Act, 1986, arid Authorization under Rule 5

of the Hazardous Wastes (Management, Handling & Transboundary Movement) Rules 2008
g terms and conditions and as detailed in the Schedule I, II, III

Bl

respectively, subject to followin

& IV annexed to this order: « - A .
1) The Municipal Commissioner, Municipal Corporation Ahmednégﬁr, (Owner of the Facility)
and’ : _ 3 it
¥

2) M/s. Global Eco Sdve Syéféms; (Operator of the,Feibﬂity) to Operate the ga”gility at-S. No.
238, Dugapur Road, Badnera, Dist- Amravati,under Section 25/26 of the-Water (Prevention

E

& Control of Pollution) Act, 1974, , B &

. The Combined consex:;t ioo P e A RPN
e e =G CONSENL 10 operate and BMW

@4062912“&31122(&6 aULFO?lZHCI e grar_]tejf‘ fgra peno;d .From

" Page I of 14 _‘
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2 Thy sitirite

rapht! neetinet of the Health Care Establishment (HCE)is R, 3,
i por £ K, Copitficate srbritt

wied by the facifity operator)

e R A AR 1

. . . o - Operator are summarj _
The epacific frnctions and responsibitty of Qwmer and Ope 7ed 3

thherky ) \
Tecknology \
: it for treatment
L &, Name ¢ - sediction
e ﬁ:@t of Respomsibitity Jurisdiction and disposal of

Amravati Municipal | Inciperation:

(Operator of

0

Washim, Achalpur,

! | The Municipal | Establistrnent of Common
: Commiseioner, | Pacility for Management | Corporation, area | 200X /b,
Mursicipal and  MHandling  of Agtocigve- 50
Comoration Biomedical Waste as per | lip/eycle,
Amravati, BMW Rules 1998, as . {ﬁﬁfédﬂeﬁ 50
{Owner of the | amended on its own, and " Mgy g/ e,
facility) / or by appointing agency \ *¢| Dedicated
for infrastructure ¢ Q vehicles for _
development for sa'; ‘\"" collection and @
collection, reception, {:{\r transportation A
transportation,  storage, |~ £ )™ of BMW.
treatment and disposal and | *, ot Facility shall
providing suitable. site agt, o comply with
per CPCB guidelines, ¢~f, * ‘| the provision
2 |M/s. Global | To operate the facility,in) Amravat Municipal | mentioned in
Eco Save compliance w't}\:‘CPﬁB Corporation, Akola | Schedule- I, II,
Systerns, S.No. | guidelines on \Kﬁland Municipal I, IVand V
238, Dugapur | provided iicipal | Corporation, of BMW (M &
R(_)ad,Badnerai,. Corporan% Favati Yavatmal, H) Rules 1998,
Dist. Amravati Khamgaon, as amended

the facility) N\ Pusad and
. {:‘2\ Anjangaon  Sugji
s N Municipal Councit
v b
LTy '
Part A - Re. li‘f‘ln y ‘ 3

S ¥ o

o € dan
Terms aq_dj:}%‘n@}ions to Se

t up and Operate Common Bio-Medicai Waste Treatment and

Disposal Pafility by Commissioner, Municipal Corporation Ahmednagar at - S. No, 238, |
Dugapur Road, Badnera, Dist. Amravati.

i.  Municipal Authority shall ensure establishment and Operation of Comman BMw -
Treatment Facility, which will comply and strictly abide with the condition tiputassd
in Schedule-1, I, I, IV & V of Bio-Medical Waste (M&H) Rules, (988 & smenddet
and CPCB, guidelines, T

il. ~ Existing Plot Area of the facility is 2.0 acres sq..mirs. and Built up Ams 0 385 ¢ 3¢
mtys. if built up area of the facility exceeds more than 70,000 3q mer . By Fries

" Proponent shall comply EIA Notification 14.09 2006 or 34 iraéeted

ifii.  Municipal Authority shall provide suitable Liad to estabéat 7 g

CBMWTSDF in compliance with CPCB Guidchines anf BMW Bty

M/s.Global Eco Sove Systems, Amravati SRO-Amra

tie VAR LR 13
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i St

Wuniipal fyhnstty shahl exere fasr 47 Health Care Establishments and [nstitution
mon Facility

s 3 af) pbeain membership of the Com

fud f“?'tfi"‘\g-ﬁ.!ir’j{v f‘{! ?f?;j;" it ﬂwié* f”}}‘%‘

anel ehnll hineet rever the dupste 0 the Facitity .

T Munigal Lutherity shall ercure mandatory color coded bins are used for segregation
v BEAS by the HCE e and Ineiniioms generating BMW. , )

rvices to HCEs In

Kluniripal Asthenity shall fix the charges for providing se
nrsltating with Medical Aseoiation and the Facility Operator.
it Muniripal Aufhiarity shall ensure that the Facility Operator shalf set up /'upg_;ade the
existing facility within given time frame in compliance with CPCB guidelines and

BMW Pules )
f Annual Report of BMW by Facility

v FAunicipal Authority shall ensure submission O il
f BMW collected and treated at Facility
vati,

Operaten including category and quantity 0
“tefore 31" January of preceding year to the Regional Office, MPCB, Ants
i»  Municipul Authority is not permitted to cancel the agreement of the F{ ity Operator
#Fhe T,

without prior approval and C to O. P, N
% Municipal Avthority shall give advance information to thg,_‘Beﬁerabout addition,
tructure and Opergtoragnd‘shall get Combined

termination or change of Facility infras na,
Consent and Authorization (CCA) amended prior the com{@qycement..
- \.\‘:} ”
SANT
Terms and Conditions to operate Common Bio-M digitWaste Treatment and Di.S!JOSill
Facility by M/s. Global Eco Save Systems, (Operator « { tﬁ?-Facility) to Operate the facility at
. §. No. 238, Dugapur Road, Badnera, Dist. Amraygt_i. Thad
’ - 7 1“""\- g ' .
Operator is responsible for setting up /xs_upgi*lra fation of the existing facility in compliance
with CPCB guidelines and BMW R‘glles'-' the plot allotted by Amravati in Total Plot Area
2.0 acres and Built up Area 585.5 3qmiteg

LU Y

s and Institutions generating BMW: shall become

I

T N
ii. Operator shall ensure that alli.gpe‘-HCE
the member of the said facility and maintain upto-date records of members.

Operator shall ensu;g,i‘ééﬁip'tl‘of only segregated BMW in colour coded bags from the

HCEs within 48 houts {‘ro_x‘ﬁ the generation.

iv. Operator shall.l-ienﬁﬁ}é’ collection, transportation and disposal of BMW from Mumaipa! |
Corporation’ Ahihaednagar area.and allotted jurisdiction only through dedicated BMW

" transpogt’ Vehicle No. MH-27-X-1680, MH-27-X-1780, MH-27-X-1837, MH-27 X 1934
MH:27:X:2477, MH-27- X-3453 , MH-27- P-374, MH-29- P-9041, MH-27- C-7426 , MK
27 P461", MH-27- P-1286, MH-27- P-1445, MH-30- L2615 and Mit-Jo. vt
complying to BMW (M&H) Rules and Transport guideiines and shuall peoade €05

tracking system for all vehicles.

v. Operator shall ensure use of personal protectives by waste hasdlenn  Foarr goros
engaged in BMW management shall be provided with proger crmmessaiom :m iy s

jii.

shall be maintained.

FaC” l : 3 34" Fyds 25 W e B
ility Operator shall comply and strictly abude w8 the comaliorms vt ge 0

vi,
IV & V of BMW (M&H) Rules. 1998 a5 arpendes

The treated Plastic / Metal Waste <hall be Busde? oree & tim W99 corbimions

vii.
only and record shall be mamstaned

M Global Ceo Save Svslems, Amzaoar. BB uderesl D800 g0 s

CE scanned with OKEN Scanner



N
e : TP sludge at CHWTSDF, Bus:
vili. Operator shall dispose of incineration ash and E . 5 8

icipal Corporation Amravag; ,,
only from Municipal Corp: ta

ix. Operator shall collect the BmUnJ Khamgaon, Washim, Achalpur, Pllsad&k:\_

Municipal Co{poratl?n.’ Council ;rca. The Operatar shall collecthq. transpory, tr::l

A“ja;‘-ga‘on Surq];&d&n}rcg:l an; other adjoining area agreeable to T““,‘C'pglf%mﬂ ang
itl}?‘d f ISI‘)lfijsc :&er obtaining NOC of concerned Local body for co Fa};)-n for di fro
th::sir ?tflis?iriction and shall not exceed their existing capacity of the facility for disposaf o
waste,

' - i d over by the member HCEs
X. Operator shall ensure that only segregated BMW is hande [
angde Institutions. In case of failure by HCEs, he' shall stop recelving unsegregated BMW
and inform to the Local Body and MPCB accordingly. ‘
Xi. Operator is responsible to ensure that all the HCEs and Institutions genpr%qg BMW shall
become members of their facility, ‘QQ

Xil. Operator shall submit Bank Guatantee of Rs, 5.50 Lakhs towa?dg condpliance of condition
mentioned at Schedule ~I11 to Regional Office, Amravati wj ' -y
e ‘ ' " ) ""'1!_.?.\..;"-, L s '{. -
xifl. Operator shall submit compliance of Bank Gu'arantt:{“cbn&itions every six months to
Regional.Ofﬁcer, Amravati for verification purpogc. AN

W

s

Xiv. Municipal Authority and Operator shall jointly ‘responsible to submit application for

renewal of Combined Consent & Biorgedé‘sg\i {Vaste authorization before 120 days of
expiry. v

N
. \‘ *:\
4. This consent is issueq subject to céﬁ@%; m

-:J‘
entioned below :
S, R,

. g § M :
) You shall collect outdated, ﬁké{rd,_éd unused Cytotoxic drugs generated in the Cancer
centers, research and heal h, cate,

. Operator of facility in the format prescribed by CPCB
alongwith Annual 0 't%?APCB i.e. Form- 11 of BMW Ruleswith a copy to CPCB
before 31% January;g\‘.;g

3 to Regional Office, Amravati.

(ii) You shall collqgt"@spose off the Mercury Waste from HCE in environmentally sound
manner inclpq;hg orage, spilled collection, transportation and disposal as per CPCB
guidelinesspyblished by CPCB and hoisted on website www, icin as detailed in @

' und Management of Mercury Waste in Health %

CB website Www.mpcb.gov,in)

document entitled “Environmentally So
Care ,\a‘c‘ih‘ﬁes”. (Also available on MP

S This \Eonsent should not be construed as exemption from obtaining necessary NQC/
permission from any other Government agencies. :

6. This Board reserves the right to review,

amend, suspend, revoke etc. this consent and the
same shall be binding on the facility. _

7. The Occupier will obey all the lawful instructions issued by the Board Officers from time

tQ time,

8. Maharashtra Pollution Control Board may at any time revoige / change any qf_ the
conditions applicable under the authorization and shall communicate the same in writing,

Page d of 14
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i
|
1
|

5r. No.

i

4,
RiltR

Dyesrriptiog

Permitted gnantity
of dicgharge (CMDY)

Anmexare ~ I,

Hesrhor Bimter (PRCF). 1974 Act for discharge of effluent:

Standavds to be
achicved

Disposal

L I Tnde cfftneny | T3 Asper Schedule T [ e

E L i”;g;f:;nr 1.0 As per Schedule -1 | o oring
2 Urnditinns under Air {P& CP) Act, 1981 for air émissions: 4 \}‘

Incinerstor o,
ot
(3
_3., | Incinerator (300 kg/hr) 1 No. Aspéy Schedule - I1 _
[.2. ID.G.Set__ (25KVA) 1 No /1. As per Schedule - 11
‘i? '\a\--,
&y

3. Hazardouns Solid Wastes:

Type of
Waste

Category

Quanti

ty

UOM

Disposal

M/s.Giobal Eco Save Systems, Amravali- SRO-Avverin § A€580a87 60 a0

erp | HW.Cat. | As % oo ) -
Sludge ETP | 1 2% aotbai WM Nil CHWTSDF
Incineration | BMW Cat. T ,
2 o i ‘}.,\ " MT/M Nit CHWTSDF
o~
A
\{:\w‘
¢
el
s\
“‘{"‘%&:
: N,
N l‘sf?f‘;-‘
Ty
Y N S

Pags € 8 2w
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60

10.

~ fesponsibility of the Facility Operator.

I1.

T

1 t
Any violation of provisions of BMW (M&H) RU:‘;SS-GWQB as amended shall attract hf
penal provisions of Environment (Protection) Act, .

This authorization contain twe parts, sepamtiné the mpomibiﬁtz- o!'nl:lle gﬁ??mgognaé
Part -~ A Responsibitity of Municipal Corporation Amravati a

meeting dtd, 12.12.2014.

Received Consent fee of -

This Consent is issued with the approval of Consent Committee of the Board in its

For and on behaif of the
Mabarashtra P

-

[
1, 20,000/- 1280326 03.01.2014 dta Urban Co-op Bank
2. 52,500/- 1280325 . 03.01.2014* {™Akola Urban Co-op Bank
The remaining fee of Rs"--?,-QUOI; shall be considered for e Tenewal period; -~

Copy to:

L. Regional Officer - MPCB, Amravat anc}i-%\lb -Regional Officer
are directed to ensure the 'compliaxit.:e\'_‘cz%iié consent conditions.

2. PSO / Chief Accounts Ofﬁcegr BEB;

3.

, *Qx |
O
C ~Amravati, MPCB, They

umbai- for information_

M/s.Globat Eco Save Systems, Amravali-

CC desk- for record & websitewdditthn purposes.
+ f?“e\ l
. 3%-‘;,1\' A _ ‘ ‘9
";ﬁf"ﬂ.\ L) : p

-

“

ve Ml

PN
o
1"‘«,% : k4

-

b3

A

ERRV-
'y

.-:Y-u

SRO-Amravati- 1/A/00/4824 1000 Page Sof 14
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Schedyle-] (Refer Annexure:1, condition no. 1.)
v MLM—mmmmmﬁmummm&m

h A_] _ Ym‘: shall operate the combined waste water treatment plant of adequate désign
and capacity (4.0 m’/day) to treat the trade and domestic effuent so as to achieve the
following standards prescribed by the Board or under E P Act, 1986 and Rules made there
under from time to time, whichever is stringent. followed by Chlorination and the treated

water shall be disposal to Land application after achieving standard prescribed.

Discharge Standards applicable |
Limiting Concentration in mg{l,

except for pH _
6.5-9.0 LY

ot [ pH |
. 02 Oil & Grease 10 %Z}__
30 ]

Sr. No. Parameters

v 03 | BOD(3days27°C)
05 CcoD T 250N ]
06 | Total Suspended Solids )@Pﬁ B
08 Bio-Assay Test 90 % sury “: We mﬁi’; 96 hours
09 Mercury 7 N M0.0!
10| Total Dissolved Solids W 2100

2) The Board reserves its rights to review I@?iﬁcadons or other data relating to piapt
. setup for the treatment of waste wata%@’f system for the disposal of effluent or in
connection with the grant of any,\: onséntonditions. The Applicant shall obtain prior
“"expansion/modify any treatment and disposal

consent of the Board to take st 5,
system or an extension or add (?J Jdgreto. )
A %p'ollution control system or its parts after expiry of its

u.

3)  You shall ensure replacement
o as to ensure the compliance of standards and

expected life as defined b acturer §
) safety of the operatjon Hicteofs
" 4)  You shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule'made there under from time to time and conditions of Environmental

Clearance, if apﬁl@@gble.

Conditions. uinder Water (Prevention & Control of Pollution) CESS Act, 1977 as

m ]
amended. *-
The Appli¢ant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess
returris in Form-I and other provisions as contained in the said act.
Purpo 0 0
1. | Industrial Cooling and boiler feed etc., Nil
| 2. | Domestic purpose’ - | 1.5
3. | Processing whereby water gets polluted & 3.0
ollutants are easily biodegradable ‘
/ 4, / Processing whereby water gets polluted & Nil
poliutapts are not easily biodegradable and | . i
are toxic
{5 | Other such as agriculture, gardening, etc. | A Nil
M/s.Global Eco Save Systems. Amravati- SRO- atl-
O-Amravati- VA/0/0/4824 10 Page 7 of 14
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Schedule-Il
A)  Temms & conditions for complinnse of Al Polintion Control for D.G. Set ;

! ir pollution control (APC) system and | *
As per your application, you have proposed the Air.po : - 1
also proposed to erect following stack (s) to observe the following fuel pattern

St Stack Artached  Hleightin Typeof  Quantity
N, o nieler Fuel

D.G. Set
(25.0KVA)

%,
Ty,

2. The applicant shall provide stack height of appropriate height and opaifmé'ﬁﬁ maintain
above mentioned air poflution control system, so as to achieve éhc %gﬂﬁf pollutants to
the following standards: o ) ﬁ&;s,:,} ‘
| Particulate matter | Not fo exceed | 150 mg/Ne® =] )

B3

3. Th!{ Applicang shall obtain necessary prior permission -for, ;}'iding additional control
equipment with necessary specifications and operajon,> thereof or alteration or
replacement/alteration well before its life come to gn.end or erection of new pollution
control equipment. q" L

At

: LNy
4.  The Board reserves its rights to vary all or a ‘q{?ﬂé condition in the consent, if due to
any techno!ogscal Improvement or otherwigf" variation (including the change of any
control equipment, other in whole or in p{ﬁ-\ Aecessary).
,\{, .

o W
3. Conditions for D.G. Set N
a. Noise from the D.G. Set ;go d«be;bontrolled by providing an acoustic enclosure or by
treating the room acoustidafly ™.,

b. Industry shouid provi'ﬁ fpustic enclosure for control of noise. The acoustic
enclosure/ acoustic trea fient of the room should be designed for minimum 25 dB (A)
_insertion loss 0\2 eefing the ambient noise standards, whichever is on higher side,
A suitable exh%m Hler with insertion loss of 25 dB (A) shall also be provided. The
measuremen mniertion loss will be done at different points at 0.5 meters from
acoustic endlosite/room and then average.

¢ Industry®s S‘md make efforts to bring down noise level due to DG set, outside
indl;:\ﬁ% S,grgmises-, within ambient noise requirements by proper sitting and cositrol
IMEASUTES. ~

d.{-‘*hi‘s;aﬂé'&on of DG Set must be strictly in compliancé with recommendations of DG
Sef manufacturer.

€. A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise | -
levels of DG set from deteriorating with use. -

f. D.G. Set shall be operated only in case of power failure,

8. The applicant should not cause any nuisance in the surrounding area due to operation
of D.G. Set.

h. The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding
noise limit for generator sets run with diesel.

M/s.Global Eco Save Systems; Amravath- ravati- 1/A/0/0/48241000 Page 8 of 14
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The ingj ds
nerator should m pe

and eet the f’ol!owm operatin nissi :

nd ards for emissions of ajr Poiiutanrsg Band emision sandards

1. C 0} .
ombustion eﬁ‘lcxency (CE) shall be at least 99.00%,

2. The Combusti
;zg ce)fzﬁmency 1s computed as follows;
CE.= x 100
%CO2 +% CO

3. The temperatirre of the primary chamber shall be 800 + 50° C, , ’%\}‘

% 4. The secondary chamber gas residence time shall be at least L{E rf; ond at 1050 +
50°C with minimum 3% Oxygen in the stack gas. 2:)

LN !Parameters lConc. Mg/Nm3 at-}k(\ib\
H:' '

(12% CO2 correcti
[T | Particulate matter [ 150
2 | Nitrogen Oxides 1 450 A
3 THCL ]'50 M
3 "a

5. Minimum stack height shall be 30 meter3 %@3 the ground
6. Volatile organic compounds in ﬂwmﬂl not be more than 0.01%

7. The Apphcant shall prov:dqpqrts rz‘f"the chimney and facxlmes such as ladder, platform
etc for monitering the air emis§jon? and the same shall be open for inspection to/and for
use of the Board's staff. ’J:H'é“xg neys shall be numbered as S-1, S-2 etc and these shatl be

painted / displayed to& itafe identification. _

= 8. The applicant shg{’ ny out monitoring of above mentioned parameters atleast quarterly
from the approved la oratory and submit reprt of the same to the Board
" Note: L L : *

Smtably designed poliution control devices should be installed / retrofitted with the
s ~incinerator to achieve the above emission limits, if necessary.

‘5&

o “Wastes to be incinerated shall not be chémically treated with any chlorinated

disinfectants.
» Chlorinated plastics and Plastic bags shall not be incinerated.
Toxic metals in incineration ash shall-be limited within the regulatory quantities as
defined under the Hazardous Waste (Management and Handling Rules,) 1989.
e Only low" sulphur fuel hke L.D.0./L.S.H.S./Diesel shall be used as fuel in the
incinerator.
9. The occupier shall comply with above operating and emission standards during the

_v_aliflity peripd of this CCA. In_ case of failure your CCA may be cancelled.

Page 9 of 14
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The autoclave should be dedicated for the purposes of disinfecting and treating big. |
medical waste,

() When operating a vacuum autoclave, medical waste shall be subjected to a minimum

of one pre-vacuum pulse to purge the autoclave of all air. The waste shall be subjected
to the foliowing.

(1) a temperature of not less than 121° C and a pressure of 15 psi for an autociave
... residence time of not Jess than 45 minutes; or “.
(i) a temperature of not less than 135° C and a pressure of 31 psi f; l}:}autoclavc
residence time of not fass than, 30 minutes; or rmﬁ e
‘: . *

(I Medica) Wwaste shall not be considered properly treated un!u§§};ﬁq:ﬁ\ﬁ{c, temperature
and pressure indicators indicate that the required time, tem e?ﬁtg}é'and pressure were
fea?hed during the autoclave process. If for any reasons, ¢ R*'e,(emperature or pressure
mdlcate_s that the required temperature, pressure or %d e time was not reached,
the entire load of medical waste must be auteclaved again until the proper ko
temperature, pressure and residence time were gcpiétl& y

. . "“-.F

(I Recording of operationaj paramcters,- Each autgglave shail have graphic or computer

recording devices which will automaticallys.and continuously monitor and record

dates, time of day, load identiﬁcati%@m r and operating parameters throughout
the entire length of the autoclave cyclé, W
N

(V) Validation test: Spore Test - The autdclave should completely and consistently kill the
2pproved biological indicator at ‘the maximum design capacity of each autoclave unit.
Biological indicator for_autfelaVe shall be Bacillus stearothermophilus spores using
vials or spore strips, vgutfi‘ { least 1x 104 spores per milliliter, Under no circumstances
will an autoclave h‘ai{}!mu}mum operating parameters less than a residence time of 30
minutes, regardi’bs}o"f«té’mperature and pressure, a temperature less than 121°Cora
pressure, lesgl.gﬁ'an‘glf psi. :

: N
(V) Routine /Test; A chemical indicator strip/tape that changes color when a certain >

temﬁer;atufe_,}_ié reached can be used to verify that a specific temperature has been @
achieyed, It may be necessary to use more that one strip over the waste package at

Y »,

s different location to ensure that the inner content of the package has been adequately
“attaclaved.

Mis.Global Eco Save Systems, Amravati- SRO-Amravati- /A/O/0/48241000 Page 10 of 14
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— e
Schedule-IV
The following general conditions sha&iﬁfﬁgﬁmmﬂm
1) You shall provide facility for collection of environmental samples and sainples of trade and
e terminal of

:N:age eﬂ]uc.nts, air emissions and hazardous waste to the Board staff at th
esignated points and shall pay to the Board for the services rendered in this behalf.
varterly.

2) You should monitor effluent quality, stack emissions, noise and ambient air qgalify q
accur O i8

3) Whenever due to any accident or other unforeseen act or even, such emissic .
apprehended to occur in excess of standards laid down, such information skp forthwi
Reported to Board, concerned Police Station, office of Directorate pf }(?ﬂffh S.eerCCSf.‘
Department of Explosives, Inspectorate of Factories and Local Bady, {npate of failure ©

nge stopped.

pollution control equipments, the production process connected towit s
(;grarc all poilution control

4) You shall provide an altemate electric power source sufﬁdeﬁiﬁ’\_. g ¢. In the
facilities installed to maintain compliance with the terms agh bndm.ons of th-e cc:’nsc:n-ns and
absence, the applicant shall stop, reduce or oﬂlemis?‘;“c@mc’p eration to abide by {

A

the Environmental

o e

. v;L\-'gg‘

5) You shall submit to this office, the 30% da; Elf\&ptember every yc.ar, .

Statement Report for the financial year end}ﬁg“ arch in the prescribed Form-V as per
% (Second Amendment) Rules, 1992.

provisions of rule 14 of the Environmbxi&(ﬁrm, ction)
- - ;f:';‘ﬁ-!";' . th
6) You shall comply with the Hag;;?ons)Waste (M, H & TM) Rules, 2008 and submit the

Annual Returns as per Rule 5(6).& 92(2) of Hazardous Waste (M, H & TM) Rules, 2008 for
1 0" June of every year to Regional Office,

the preceding year April tq{Mth in Form-IV by 3
Amravati. e o
: LA o
‘,"‘.- T i - .
7) You shall cngage.‘;qu% 'ﬁfed staff/personnel/agency to see the day to day compliance of
consent & aythdrization condition towards Environment Protection.

conditions of this consent.

3) Sepagg}é:{d:{ai}}aée system shall be provided for collection of trade and sewage effluents.
Terminat manholes shall be provided at the end of the collection system with arrangement for

measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effiyent shall find its way other than in designed and provided

collection system. ~
9) Neither storm water nor discharge from other premises shall be aliowed to mix with the

effluents from the HCE.

10) You shall install a separate meter showing the consumpti
: : _ ption of energy for’ i
domestic and industrial effluent treatment plants and air pollution controf sﬁ;;i’:a:;: tof
: . ster

showing consumption of chemicals used for treatment shall be maintained
Mfs.Global Eco Save Systems, Amravati- SRO-Amravati- HA/0/0/48241 00[1‘%{&/ P .
age 1 of 14
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3 area. YOou JSkiail QAR B

U e

sance in surroundin

11)You shouid ot cause any nul

Lousekeeping. own sources within the

noise to less than 75 dB
koned in betweer 6 a.m,

ise levels from its
dard in respect of
Day time is rec

casures for control of no

ambient air quality stfm

dB (A) during night time.

koned between 10 p.m. and 6 a.m.
rage/ plantation.

ble open land under green {.:ove

tto Ecgional Office, Nashik by 30th September

f trees surviving as on 3 Magj of the year

L

12) You shall take adqquate m
premises so as to maintain
(A) during day time and 70
and 10 p.m. and night time is reC

13) You shall bring minimum 33% of the availa
The applicant shall submit a yearly statemen
every year on available open plot area, number o
and number of trees planted by September end. . {-ﬁ .

14) The non-hazardous solid waste arising in the factory premises, sweepnj{x ~efcrbe disposed of
scientifically so as not to cause any nuisance / poltution. The ap{)li'ha‘{i: ; bhll take necessary

permissions from civic authorities for disposal of solid waste. oy .
o

T s
15) You shall not change or alter the quantity, quality, the ra{“bf,&ischargc, temperature or the
mode of the effluent/emissions or hazardous wastes ox, ghtrol equipments provided for
- . . « e 3, P
without previous written permission of the Board. YYourwill not carry out activi

which this consent has not ed/without prior cofisent of the Board.
w«:&\ —\‘\ *

O , i
16) You shall submit quarterly statement in respéefof'industries obligation towards consent and
poliution control compliance's duly, supp ed with documentary evidences (format can

downloaded from MPCB official site ,,‘:nt\k'h

\ ) ,
17) You shall achieve the Nationa;_ﬁ;?@ent Air Quality standards prescribed vide Government
of India, Notification dtd. 436,21@'@09 as amended

- Ny
18) You shall submit oﬁic@\%{nad address and any change will be duly informed te the MPCB.

19) You shall obserye{ {3v\iﬁ‘ions of E-waste and Battery Waste Rules

e | 2
20)An u}specgon?book shall be opened and made available to the Board's officers during their -
visit to.the HCE.
RS
Mis.Giobal Eco Save Systems, Amravati- SRO-Amravati- /A/Q/O/48241000 Page 12 of 14
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Schednle:Y
Category and Quantity of Biomedical Waste
and disposal of Bio-

The authorization i
The Wasf:::?g r:; &;)a?rtggl f&r:glée;ti{?n, islmrage, transportation, treatment

| | ! s in their jurisdiction as pe i izati
The waste categories and quantites fisted here i r: isdic :I n as per clause 13 of this anthorizatian.

Categor  Descripti Juanti

, E escriptionn Quantity  UOM  Segregation Treatment & Disposal
not to Colour
eoding

exceed *oo
Incineration:  »

Human Yellow
Anatomical h
waste f\

2 [Cat-2 | Animal Nil  |[Kg/M | Yellow Incineratiofg‘ f}‘
waste o Ly

3 |Catd Microbiolc;c 2000 | Kg/M | Yellow Inci eraf@‘
gy RN
Biotechnol . ‘a‘&}\ '

_ ogy Waste ' . ) &:_3 -

4 {Cat4 Waste 350 | Kg/M | Blue/ whites, “PRinfection by
: Sharps transificend ) \chemical treatment/

. ”g' autoclaving and

4N mutilation/ shredding.
] TR Hand over to MPCB
o \}*} authorized metal
L i recyclers.

5 |Cat5 Discarded 1500 gl{g: V[ Yellow Incineration /
Medicines ‘\‘} destruction and drug
and Q disposal in s:ic:‘;red
Cytotoxic landfilf at C TSDF.

y {0 '
Kg/M | Yellow Incineration
Kg/M | Red [ Disinfection by
. chemical treatment of
autoclaving and
shredding. Hand over
, to MPCB authorized
S plastic recyclers.
Cat9 | Incineratio 7400 | Kg/M | Black CHWTSDF for
n Ash secured landfill.

Page 13 of 14
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Schedule-V1

. Bank Guarantees

Statement of conditions to be complied and Bank Guarantee imposed to ensure timely

3

compliance to be observed by Global Eco Save System, Amravati.
Sr. Acti\?ity / Condition to be-CdmpLI_ied., ‘Compliance Bank Guarantee
No. / ‘ Timeline Amount (Rs )
{ 5, : . . (Monlhs)
1 | Operation and Maintenance :
(A) :
1 '| To achieve temperature of Primary and |  Continuous :
Secondary chamber of Incinerator :
2 | To Operate and maintain Air Pollution | . Continuous

-

Control Device(s) to achieve prescribed

Stack emissions (e.g. Particulate Marter, .
HCL, NOx, VOC) e
I | Records
(B) : b ) -
1 | To Maintain records of BMW and| Continuous. } i3 oo e
submission of Annual Report in Form - ( :
11 before 31st January i —
2 | To maintain records of HW maizrial © Censirnests g
| delivered to CHWTSDF : :%
Il | Performance , ‘ APPSR St ..
To provide Separate BMW ggrssw S TR
2 ;1 To provide Automatic BMW iy =y ; T
3 To pfOVid(.‘ PLC Vst g g o
__ | temperature motmoring syt s . o
4 |To provide Graphwhl Temgrmutur b
Pressure & Tirme regotditg tyoes: a 2 T
Rupees Five Lakh Fyhy thorased sy
Note: You shall m_ﬁmii thor whevr B 1i vahd wie s atlpibiss o e it L I | s
maonths additionsd
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REGD. NO. D, 1.-33004/99

Che Gazette of Fndia

o1 [|—BVE 3397w (1)
PART U—Section 3—Sub-section (ih

it ¥ yaie
) PUBLISHED BY AUTHORITY -
‘W, = ; - ~ S —
LA ¢ foeell, gewatam, e 30, 2015 Avmw 10, 1937
No. 887 ____ NEWDELMI, THURSDAY, APRIL 30, 2015 /VAISAKHA 10, 1937
Fytaed, 3 AR ey vREdy Fre
FfegaaT

i faeedt, 17 o, 2015

WA 1142(F).— ¥ TE, qgta (@wn) P, 1986 ¥ Praw 5 % 3efAwT (4) ¥ mrwr i qutaoor
(tomn) s, 1986 {1986 %1 29) Ft xrr 3 Y IYETT (1) AT 4Ter 3 4t 99T (2) ¥ €T (v) grey an iRt
'mmmgq,'aﬁmfaﬁmﬁw%ﬁws%mﬁm(s)%m(ﬁ)%mmﬁmmﬁmhm.
TG T & gaface T o ey #t srfdgee degiE s, 1533(an), ardia 14 fges, 2006 7 fhafafae
i et el 4, arat— ' '

S SfEe A I 7 97 7(9) ;R T i SRR F v PR i iR
dR-emfya F sodt, et

o 7@ 3) “ (5)
CrE | et @ | Y afteframy

R0 H LG e

! CATE Furt MRy weper

femor: g Py W % T, AT, WIT 2, €T 3, STAT (3) § A0 @47 ot 1855w et 14 fgr
2006 Trr wafRr g g & sl FearamR v detvm feg o .

1. FT.31,1737(31), ITEE 19 AT, 2007;

2, T.87.3067 (31), ardta 1 Rz, 2009

3. F1.A7.695(), Wit 4 s, 2019;

4, F7,31,2803(3r), ariw 13 Reww, 2012

1997 fuD s it
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; W.3.674 (%), wrihy 1

A \ I urd, 2043
© :Tr.;r.zssg(ar). e 22 ey 23'13-
rom .g;gusn. A1t § R, 2613.
X p.562(x), arthe 26 w8, 2014

" WLELEIT (@), aritw 28 WY, 2014;
< TWLAMIS9NE), arfa 25 WA, 2014;

1.
12, :::::01(3“’ e 7 AT, 2014; T
. W- -3252(%), wréhw 22 Fawa, 2014 e TR Boa Ao,

. _maaz(‘u}. m 3 m. 2015' ",.‘,‘r . -".r\ ;. . cLoosar Ca ;
14 FABIE), i 23 Wi, 2015; o | '
15, W.0.996(), wrére 10 arke, 2015 g g

' ""‘-~..§"j;3_!’1 "f-’:’.:’.“..'.*.'_".".'?'-"’""

MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION
New Deihi, the 17th April, 2015
$.0.1142(E)— In exercise of 5
) ). ). the powers conferred by sub-seoli ) of ioi {

section 3 (E). ‘ f ‘ y sub-seotion (1) and clause (v) of sub-section {2) of
(Pmmioz): ;Le‘ e:—i;:égwgeg (Protcstion) Act, 1986(29 of 1986) read with sub-rule(d) of ruf(c )s_ of the Enviro}llgem
o i) Rles, 1986, ¢ ¢ Central Government hereby makes the following further amendments to the notification of
200t Spemment of & in, in the Ministry of Bnvironment and Forests number 5.0.1533(E), dated the 14th September,
v pensed with the requirement of notice under clavse(s) of sub-rule(3) of the said rule 5 in public interest,

In the said notification, in the Schedule, after item 7(d) and the entries rejating thereto, the following item and

entrics shel! be inserted, namely:—

‘..,((2,) 7T P - oo ) I U 5)
e e - ~ Allprojects -
{F. No. 3-5/2014-1A.111]
MANOJ KUMAR SINGH, Jt. Secy.
Nate:- The principal rules were published in the Gazette of India, Extraordinary, Part 11, Seciion 3, Sub-section (ii) vide
notification number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended as follows:- A
1. S.0.1737E) dated the | 1th October, 2007 : /-
2. 5.0. 3067(E) dated the st December, 2009
3 $.0.695(E) dated the 4th April, 2011
4 S02896(E) dated the [3th December, 2012
s 5.0/674(E) dated the 3th March, 2013
6. $.0.2559(E) dated the 220d August, 2013
7. $.0. 273 1(E) daied the 9th September, 2013
8 §.0. 562(E) dated the 26th February, 2014
9.  S.0.637(E) datcd the 28th February, 2014 : /
[0.  S.0.1599(E) dated the 25th June, 2014 /
1. S.0.2601 (E)dated Tth October, 2014 /
2. S.0.3252(E) dated 22nd December, 2014 : /
3. S.0.382(E) dated 3rd February, 20135
14, S.0.8!1(E) dated 23rd March, 2015
1S, S.0.996(E) dated 10th April, 2015.

tl 4
Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-1 10084
and Published by the Controller of Publications, Dethi-110054. |
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F.No, 307201518\
Government of Tndia
Ministry of Envirooment, Torest and Climate Change
(11SM Dinisivg)

+

Level 10, Jal e,

fndira Paryavaran Bhawan,
Jor Dagh Ttasd, Ali Ganj,
Mow Defhi L1800

Dated: 777 Ocwber, 2007

(11

Shrd, W Vinod Ushu, Additional Director
Wi, Central Yollution Contial Board
Paonesh Bhawan, Basl Azjun Nagar

C 1 Daum-COlfice Copplex

“iautera, Delhi < 110032, .

RRATES dciduent (o ihe Elj}'g..iibll-ﬁcatidin. 2006 Issucs by MuEIFCC e 8.0 Na.
U I (BRIl 1502015 regardiog

A

Ihis has reference (o CPCH fetter no - F.No.I-3101 /BMW(50)/201 7/AVMD-1/1629
2 L2617 on the subjeet as cited above,

The wlaedication o the gueries thal whether LCls required in the [ollowing cascs;
toav please Le seen us belaw - '

i CUMWTF desiies to replaces the existing incinerator ang insinll new incinerator of

canhe sapacily
claet sation ¢+ 0C will be required, as teremipht e configwation changes that might impact
e pe-funmance cfliciency of the incincrator,

Afer installing now fncinesator, the ofd inciheruter i kept 95 stamiby and aperated

N . 0 ease There Is any breakdown
Veen ation © Sinve capacily is increasiug;on instalation of pew incinerntor, hence, EC s

veedire |

) 1 I ; - . .
UMW increases its cogacity oaly for disinfection by auloclavingfnicrowaving

{ et ol Bscinerator);

feieating @ EC in this cuse can be uppiied under C!:lu_sc 7(1) oF EIA Notification, 2006.

l ‘»MA \0
qu \
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up- gruwling the facilite £

{ Rules, pulls

' s eapacity whils
LW T desires to enbanct (e existing ity ohd

v “s withihe fs“sﬂgu il !'ﬂ'.% i()" neTms qlp'l!lMC(' um

pptable
ondl mieen T LY oy he acel i
Clarte etlan © BU 00 ieed, linwevet, nppllmfmfl pnder €l s (i)

This Ir for yruit infemmation please.
Yrours faithfinlf

[

(tfnu'l"“’ -

mar (;ﬂﬁL\

Mano) K Ger

h[rc"["r:
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